
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Haryana Electricity Reform Act, 1997 
 

Act 10 of 1998 
 
 
 
 
 
 
 
 

Keyword(s): 
Area of Transmission, Commission, Licence, Licensee, Supply Licence, 
Transco, Transmission Licence, Transmit 
 
 



3 3 
(PHGN. 19, 1919 S A K A )  

.. . 
PART-I 

LEGISLATIVE DEPARTMENT 

Notification 
penairy tu 

ecord and 
!iznrd, by an 
p:nnlty or 

ss:rl h fou~rd 
.tion or n~>t 
br tbs casa.". 

The 10th March, 1998 

No. Leg.11198.-The foliowing Act of !he Legislature of the Sta~t. 
. of Haryana received the assent of the President of lrldia on ttie 2C::1 

Feburuary. 1998, and is hereby published for general infurmalion :-- 

HARYANA ACT NO. 10 OF 1998 

THE HARYANA ELECTRICITY REFORM c?;lT, ?997 

AN 

ACT 

to provide for the constitf~tion of en Nectncity Regulatory Cnrnmis- 
sion, restructuring of the electricity irldustry, rationa&sclitor, o f  the :genera- 
tion, transmission, distribution and supply of electrici?y, avenues for parfici- 
pation of private sector entrepreneurs in the elecfr!city industry and gerrer- 
ally for taking measures conducive to the developrrrant andmanagemeill o i  
the electricity industry in an efficient, econo~nic and compeIitive mzrrner 
and for mafters corw~ected therewith or incidental tl~ereto. 

I BE it enacted by the Legislature of the Staie of Ha~yana ~n the fony- 
elghth Year of the Republ~c of India, as follows - 

4 PRELIMINARY 

'1 I. (1) This Act may be called the Haryana Eleciricity Reform Act. 1997. Stjort title, extent 
and commence- 

(2) It extends to the whole of the State of Haryana. ment. f 
(3) It shall come into force on such date as the State Governvent 

shall notify in the Official Gazette. 

Definitions. 

(a) 'area of transmission" means the area within which the holder of 
a transmission licence is for the time being authorised by iicence 
to transmit energy: 

(b) "Commission" means the Haryana Electricity Regulatory 
Commission constituted under sub-sectior; (1) of seclion 3; 

(c) 'licence" meails a licence granted uncier Part '\/I of this Act; 
7 .  
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($I: "licensee" or "licence holder" means a person 
licensed under Par( \/I of this Act to 'ansmil or 
supply encrgy including Transco; 

(e) -member or members means \ h e  members of (he ..r b. 
Commission and shaH include the Chairman of the , .. 

Commission; 

(I) "prescribed" means prescribed by the rules or 
reguiations made undzr this Act; 

(g) Publ ic Service Commission" means h e  Public 1 
Service Commission for R e  State established ..., 

pursuant lo  Article 315 of the Constilution or India; 

(h) .regulstions. means regulations made by the 1 
Commission under this Act; 

(i) ';"les" means rules mgde by ,lie Slate Government 1 
under this Act; 

(j) "selection committee" means the selection 
committee constituled under seclion 4 of Lhis Act; 

(k) "State' means the State of Haryana; i :I 
e: 

(I) "State Government" means !he Government of the 
State ; B I .  c 

(m) 'supply licence" means a licence under sub-seclion 
(1) (b) of  section 15; 

(n) "Transco" means the Transmission corporation of 
Haryana incorporated 'as a transmission company 
under the Companies Act, 1956 for the purpose of 
undertaking transmission of electricity under a 
licence granted under this Act; 

(0) 'transmission licence" means a licence under sub- 
seclion (1) (a) of section 15; 

(p) "transmit' in relation lo electricity. means lhe 
transportation or transmission 01 eleclricity by 
means of a system operated or controlled by a 
licensee which consists. wholly or mainly, of exlra 
high voltage and' exlra high tension lines and 
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means a perso electrical piant and is used lor lransforrning and lor s ~ c l  (0 transmit 0 conveying andlor transferring alectricity from a 
co; generatino station to a sub-station. :from one 

: the members of th 
generating- station lo  another or horn one sub- 

; fie ~ ~ i a i r m a n  01 the station 16 another or otherwise from one place to 

. ~ 

sd by lhe rules or (qf words and expressions used but not defined in this 
. I .  
. L ,  

Ac! and defined in the Eteclricity (Supply) Act, 1948 
(Act No. 54 of 1940), have the meanings 

" means the Public respectively assigned lo them in that Act; 
~ 

' Stale estzblished 
:onslitution of India: 

tions made by the 

he State Government i 
cans the selection 
action 4 of lhis Act; 
. . .  

yana: 

le Government of the 

Ice under sub-section 

~lssion Corporation of 
ransmission company 
156 for the purpose of 
! electricity under a 

r a licence under sub- 

btectricity, means the 
on of electricity by 
sd or controlled by a 
dly or mainly, of extra 
$1 tension lines and 

( r )  words and expressions used but not defined e i l he~  
ip-this Act or in the Eleclriciiy (Supply) Acl. 1948 
(Act No. 54 of 19118) antt defined in the Indian 
Electricily Acl, l 9 l O  (Acl No. IX of 1910), have the 
meanings respectively assigned lo them in these 
Acts. 

P A R T  I I  

HARYANA ELECTRICIN REGULATORY COMMISSION 

3. (1) For the purposes of this Acl, within lhree months Establlshrnent an 
of the Act coming inlo force. the State Government shall Constitutlan of th 
establish by notification in the Official Gazette a Commission Commission. 
to be known' as the Haryana Electricity Regulatory 
Commission, which shall be a body corporate with perpetual 
succession and a common seal with power to acquire and 
hold property, movable and immovable, and shall. by the said 
name, be entitled to sue and be sued. 

(2) The Commission shall consist of three members to 
be appointed by the State Government from persons selected 
by the selec:ion committee constituted for the purpose. in the 
manner provided in section 4 of this Act. 

(3) The person to be appointed as a member of the 
Comm~ssion for the first time for a period of three years in 
terms of proviso to sub-section (1) of section 6 shall be the 
first Chairman of the Commission and thereafler at all times 
\he most senior member of the Commission shall act as 
Chairman, such seniority being reckoned from the date of the 
appointment of the mernbers. In case two or more person are 
selected at the same time the sen~ority amongst them shall be 
determined by the Slate Government while making the 
appointment. 
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(4) When the Chairman of the Cornmission is unable 
discharge the functions owing to absence, illness or any other 
cause, the next senior member of the Commission shall 
discharge lhe functions of the Chairman, until the day on 
which the Chairman assumes the charge of his functions. 

(5) No acl or proceedings of the Cornmlssion shall be 
invalid by reason only of the existence of any vacancy among 
its members or any defect in the constitution thereof. 

Constltutlon of the 4. (1) The Slate Government shall expeditiously 
selection constitute a selection committee, as often i is may be required 
committee t o  .to seleclpersons for appointment as members. 
eslsct mernbera. 

(2) The selection cornrnlttee shall conslst of five 
members :-- 

(i) the Vica Chancetlor of a Haryzna University 
Chairman. 

(ii) a  ember of tha Haryana Pub!ic Service 
Commission -- Member, 

(ii) the Chairman or a Member of Central Electr~city 
Authorily - Member, 

(IV) lhe Secretary in charge of Finance Department, 
Government of Ha,vana - Member, 

(v) the Secrstary in charge of ths Power Department, 
Government of Haryana - Member. 

The iecielary i n  charge of the Department of Power 1 
Government of Haryana shall 'also act as the convenor of the . T 
seloclion cornminee. 

(3) The selection committee shall act expediliously 
and shall generally finalise the selection wlthln a period of two 
months to enable the State Government to make the final $ IT 

selection and appointment In time for the new member to take j O 

effective charge at the expiry of the term of the retiring 5 fJ 

member. j 

f 

(4) The selecticn committee shall select two suitable g.  (i 
persons for each vacancy In the Commission who have such @ n 
qualification and experience as provided in !he Act and notify i s 
the State Government of the persons shortlisted by the 
selection committee. The State Government shall appoint one f: 
of the two candidates shortlist?d by the selection committee as g: 
a member of lhe Cotnmission. :E : 
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( 5 )  All' decisions of the selection commitlee shall be 

(6) The meltiod and manner of Ihe selection and 
appcinlment o i  members and designation or one of !ha 
rr~embers as Chairman shall be as prescribed by the Stale 
Government from lime to time by the rules. 

5. (1) The members of the Commission shall be persons Ccndltlons for 
of ability, integrity and standing who have sdequate appointment as 
knowledge or experience of, or have shown capacity in member of the 
dealing with problems relating to encjincering, economics, Commlsslon. 

6 .  commerce, finance, accountancy, law or administration and 
fur!her that at all tlmaa- 

.. ~ .~ 

Ea: c~ . University 

I Public Service 

Central Electricity 

ance Department, 
r, 

(a) at leas1 one rnembnr shall be an electrid engineer 
with adequale experience of either generation, 
transmission or distribution of electricity; 

(b) a1 least one member shall have qual'icat'bn and 
adequate experience in aw of the olher 
disciplines, namely economics, commerce, finance, 
accountancy, law or administration; and 

nwer Department. f (c) the third member shall have the qualification and 
i. aclequale. experience in any of the disciplines 
~~. menflonad above. 

jmenl of Power 
i convenor of the The selection and appcintmenl of the members at ail limes 

shall be made slrictly in accordance with the abova 
qualification and experience. !, akt expeditiously 

. (2) A person, shall be disqualified from being appointed a hln a period of tvfo - member of thk  Commission if he is a member of Parliament or ;to make the final .2 ~~. 
; of any State Legislature or any local authority or holds any rw member to take il - . rm ~ retiring post in a political pafly. 

select b o  suitable (3) The persons who are considered for appointment as 
ion who have such members of the Commission shall notify the convenor of the 

selection committee- 

(a) of any office, employmenl or consuliancy 
agreement or anangemenl which he has in his own 
name or in any firm, association of person or body 
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corporate; or in :he names of any relative, carrying 
on any 11f the following businesses- 

(i) generation. tiansmission. dis:ribution or 
supply of electricity; 

(ii) manufacture, sale or supply of any fuel for 
generation of elec:ricity; 

(iii) manufacture, sale, lease, hire or othewise 
supply of or dealing in machinery, plant. 
equipment, apparatus or fittings for the 
generation, transmission, dislribution, supply 
or use of electricity: and 

(iv) any entity providing professional services lo 
any of the businesses referred to in sub- 
clauses (i) (ii) and (iii) above; 

(b) such other details and informat/on a5 may be 
prescribed in the rules. 

Explanation.- For the purpose of this section the term relalive 
shall have the same meaning as defined under section 6 of 
the Companies Act, 1956. 

(4) The details received from the persons shall be 
placed for consideration of ihe selection committee at lhe time 
of selectlon and recommendation of the person for 
appointment as member. 

(5) Each member of the Commission shall, before 
taking charge o; the office as member or within such time not 
exceeding three months after taking charge as may be 
allowed by the State Government on the recommendation of 
the selection committee, divest himself from the interest in the 
businesses mentioned in sub-section (3) of this section as a 
condition of his appointment. 

(6) If a person to be appoint'ed as a member of the 
Commission holds any bffice under the Stale or Central 
Government or any public sector corporation or any 
Government body he shall submit his resignation or take 
voluntary retirement from that service and shaH not seek re- 
appointment in the service of the Government or any 

the ( 

be eli 

= 
tern I 
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p- funcll 
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:Government corporallon or body deallng with the power sector 
after he ceases to be a member of the 

(7) So long as the person holds the office of the 
member and for a period of two years aAer he ceases lo be a 
member lor any reason whatsoever. he shall not acquire, hold 
w mainlain, directly or indirectly any oflice. employment or 
wnsultancy arrangement or businesses mentioned In sub- 
section (3) of this section and if he acquires any such interest 
kwolunlarlly or by way of successlon or testamentary 
disposilion he will dives1 hlmself from such interest wlthln a 
period of three months of such interesl being acquired. 

essionai services lo (81 Before recommending any person as a member of 

ferred to in sub- Vie Commlssion. the seleclion commitlee shall satisfy ilself 

[eve; that the person does not have any linancial or other interest as 
referred to in sub-section (3) or otherwise which is likely lo 

lation aS may be aflect prejudicially his functions as a member. 

ion the term relative 
1 under section 6 of 

~ e -  persons shall be 
mmmittee at the lime 
$f the person for 

. . .  

nission shall, before 
r .. ~ within such timenot 
:.charge' as may be 
~&lr&cornmendation of 
,&m the interest in the 
i) of this section as a 

6. (1) Every member shallhold office for a period of five Term of office, 
years from the date of his appointment as member or until the condltlons of 
age bf sixty-five years, whichever is earlier and he shalt not rarvlce, etc., of 
be eligible for re-appoir)tment at any lime after the expiry of his 
bm of apppintment : 

Provided lhat the first three members shall be 
appointed for varying perlods of lhree years, four years and 
f i e  years respectively so as lo avoid the relirement of all the 
members at the same t h e  and ensure wnlinuity in the 
functioning of the Commlssion : 

Provided further lhat no person shall be appolnted as 
member after he has attained the age of sixty two years so 
that he has a minin~um tenure of three yearg as member. 

(2) The Chairman of the Commission and other 
members shall receive such remuneration and other 

j as a member of the allowances as provided in Schedule I and shall be governed 
ittie State or Central by such condilions of service as may be prescribed from time 

corporation or any to time under the rules : is resignation or take 
-and shan not seek re- Provided .tt~at the terms shall not be varied to thelr 
; Government or. an Isadvantage during the tenure of the appoinhent. 



(3) The Chairman of the Commission and every othe 
member shall before entering upon his office. make and 
subscribe to an oath of office and or secrecy in such form, in 
such manner and before such authority as may be prescribed. 

WemovaD sf 7. [I) The Governor of the State may remove from offic 
Members. any member of the Commission, in accordance wilh sub- me1 

section (2) who- aPF 
the 

(a) has been adjudged an insolvent; or 8. 
Sec 

(b) has been convicted of an offence involving moral disc 

turpitude, or 
(c) has become physically or mentally incapable of Sta 

acting as such member; or 
(d) has wlthout reasonable cause refused or failed lo call 

act for a perioii of atleast six months; or the 

, (8). ceases to.. fulfill any of the conditions of his 
appointment-as member; or 

(f) has acquired such financial or other interest that 
me1 

can affect prejudicially his functions as a member; alTo 

or Sec 

(g) has conducted himself in a manner oi h a  ao sha 
abused his position as to render his continuance in 
office prejudicial to the public interest or to'the 
objects and purpose of the Act. Sec 

con' 

(2) Except where a member admits the charge, in 
writing, no member of the Commission shall be removed from 
his office on the grounds specified in clauses (c),(d), (e) (1) 
and (g) of sub-section (1) until a sitting judge of the. High Court 
of Punjab 8 Haryana , as recommended by the Chief Justice 
of the High Court at. the relevant time, has carried out an 
investigation and nas forwarded a reporl to the Governor of 
Ute State. 

. . 

(3) The Governor and the State Government shall act 
In accordance with the recommendallon In the final report 
under sub-section (2) and the State Government shall 
ammunicate i.k decision to the member concerned within a 
period of two months of the receipt of such report. 

(4) A member who has been removed shall not be 
e\igible for re-appointment as a member or in any olher 
capaclty in the Co~nmission or in the State Government or in 
any State Government undertakings. 

c. : 
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(5) if ihe member removed under this section is ihe 
hairman of the Co~nmission, he shall cease Lo be the 
hairman of the Commission. 

e ramovai. uf the 
as provided fc.: the 

pointment of a member or designation of the Chairman o i  
e Commission. 

misslon shall appoint a person as Appoinlrrtenta? 
Secretary of the Commission to asSisl the Cornrnissicn !a t l iw  Sacretary, 
discharge its functions. Staff aria 

i','ansul"lanis of the 
(2 )  The Commission shall, in consultation with the @ufnrnt~~sion 

determine the number. nature and 
categories of other officers and employees required IG assist 

!sed or failed lo the Commission in the discharge of ils funclions. 

(3) The salaries and allowances payable :o iiie 
members and the administrativeexpenses, including salaries, 

ions payable to or i r l  respect r3 the 
s as a member; Secretary, officers and other employees of the Co~nmiss;on. 
, 
nner or he3 SO 

shall be charged to the Consolidated Fund of the State: 

(4) The method and manner ot selectioc of the 
. . Secretary, officers and other employees and the terms and 

conditions of their sewice may be prescribed by \ne 
Commlsslon by regulations. 

(5) The Commission shall be entitled to appoint, from 
ts required to assist the Commission iri 
nctions on terms and conditions i o  b8 

. ~ 

$carried out an 
j the  Governor of B A R T  III 

PROCEEDINGS. BOWERS AND FUNCTIONS OF THE 
COMMISSION 

the final repo* '- 9, (1) The treadquarters of the Commlsslon shall be at Proceedings jbvemment shall : Fanchkuta. Haryana, but the Commisslon shall be entltled to the ~omm~saion. 
oncerned within conduct Its proceedings, consultalions and hearings at any 
iport. . . 1 place in the State. . .. . . . . 

(2) The Commission shall have the exclusive power 
o frame regulations for the conduct of its proceedings and 

charge of its functions and all such regulations framed shaii 
published in the Official Gazette. 
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(3) In case of a difference of opinion among 
members of the Commission, the opinion of the rnajorlty s 
.prevail and the opinion of the Conlmission shall be expres 
in terms of the views of the majcrity. Each member of 
commission shall have cne vote only. The Chairman sha 
have no castlng or second vote. 

(4) The quorum for the meeting of the Cornmiss 
shall be Wm; provided that for a meeting of the Commission 
review any,previous decision taken by the Commission or f 
consideration of any issue which could not be decided on 
3ccounl Of equality of votes in favour of ar?d against the 
resolution proposed , the quorum for the meeting shall be al 
members being personally present. 

(5) The Chairman of the Commission may instruct l 
Secretary to call a meeting of the Commission lo be held a 
such time and at .suph place as the Chairman may direct. I 
addition, any member of the Comrnisslon may request a 
meeting of the Commission at any time by sending a nolice in 
writing to the other members ar~d with a copy to the 
Secretary. The notice of all meetings shall be given to ihe 
members in writing, unless all the members waive the notice in 
writing. 

(6) The Cemrniss~on shall be entitled to decide urgent 
matters by circulation of the papers to members. 

(7) All decisims, directions artd orders of the 
Commisslon shall be in writing and shall be supported by 
reasons. The decisions, directions and orders of the 
Commission shall be available for inspection by  any person 
and copies of the same shall also be made available In a 
manner the Commission may prescribe. 

Powsrs a! the 10. (1) Tha Commission shall, f o r  the purposes of any 
Conmlaslon. inquiry or proceedings under this Acl shall have the power6 

as are vested in a Civil Court under the Code of Clvll 
Procedure, 9908, (5 of 1008), whlle lrylng a sult in reapect of 
the following matters, namely :- 

(a) the summoning and enforcing or attendance of any 
wilness and examining on oath; 

(b) the discovery end productcon of any document or 
other materlai object producible as evidence; 

: ... . .. 
I.< <: =. 
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(c) the reception of evidence on affidavilo; 

public record from any courl 

? Chairman sh 
(e) the issue of commission for examination of 

witnesses; 

le Commission t (f) tho appearance of parties and consequences of 

onmission or for non-appearance; 
t be decided on 

(g) the grant of adjournments at \he hearing; and 

5eting shall be ail 
. .~ (h) the review of its decisions, direclions and orders. 

may instruct the 
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e Code of Clvll 
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,Itendance of any 

1 (3) The Commission shall have the power to require 
I any person- 

(a) to produce before, and allowed to be examlned and 
kept by, an officer of ihe Commission specified in 
lhis behalf, such books, accounts, or other 
docunlents in the custody or under the control of 
the person so required as may be spec~fied or 
described in the requ~sition, being documents 
relating to any matter concerning the generation. 
transmission, distribution and supply or use 0 i  

eleclricity, the functioning of any undertaking 
tnvohred in lhe above areas and other matters, the 
exsmlnation of which the Commissian cons~ders 1s 
necessary or relevant for the purposes of this Act or 
the discharge of the functions by the Commission 
under this Act; and 

(b) to furnish to an .officer so specified such information 
as may be required for the purposes of this Act or 
such other information as may be in his possession 
In relation to any activity carried on by any other 
person. 

. . 

(4) For tht! purpose of enforcing the attendance of 
n y  document o witnesses the local limits of the jurisdiction of the Commission 
i evidence; shall be the limits of the territory of India. 



RYANA G O V T  GAZ. ( E X T R A . ) ,  MARCH 10, 199 
( P H G N .  19, 1919 SAKA)  

(5) Where, during any inquiry or proceedings under lhis 
Act. the Commission has any grounds to believe that a 
books 'or p'apers or documents of, or relating to any unit 
person in relation to which such inquiry is being made or whi 

Companles Act, 4956 (1 of 1956). 

(6) Notwithstanding anything contained in any other 
law for the time being in force. the Commission may, by a 
general or special order, call upon any person including the 
generating companies or the licensees to furnish lo the 
Commission periodically or as and when required any 
information concerning the activities carried on by such person 
related to generation, transmission, distribution and supply or 
use of eleclricily, the conneclion between such person and 
any other person or underlaking including such olher 
information relating to the organisation, business, cosl of 
produclion, conducts, elc. as may be prescribed to enable the 
Cornmisston to carry out its functions under this Act. 

(7) In the -discharge of its funcl~on the Commission 
shall be entitled to and shall consult to the extent the 
Commission considers appropriate from time to time such 
persons or group who may be affected or are likely to be 
affected by the decisions of the Commission. 

(8) The Commission shall be entitled l o  exercise the 
above mentioned powers to call for information, details, books, 
accounts and olher documents from any person and make 
inquiry for the purposes of providing the same to the Central 
Electricity Authority, the Cenlral Government, the State 
Government or other persons. The Central Electricity 
Authority, the Central Government and the State Government 
shall be entitled to ask the Commission to make such inquiry 
and provide the information, details and documents lo them. 

(9) All persons to whom notices may be ~ssued shall 
have a statutory obligal~on under this Act to duly, faithfully and 
effectively furnish the information, details, books, accounts 
and other documents, which the Commission considers 
relevant in connection with its funclions under this Act or which 
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fmay .~. be required to be obtained a l  the directions of the 
.~ 
$:Central .. . Electricity Authority., the Central Government or the 
.. 
,.~State,Government as the-case may be and shall be proceeded 
) wim and punishable for any failure o i  delay' to comply with 

such requirements and the directions and orders issued by the 
Commission. 

(10) Notwithstanding anything contained in sections 12 
to 16 (both'inclusive) and sections 18 and 19 of the lndian 
Electricity Act, 1910, for the placing of the electric supply.tines. 
appliances and apparatus for transmission, distribution and 
supply of energy, the qornmission may , by order in writing. 
confer upon licensees or any other person engaged in the 
business of  transmission . distribution or supply of energy to 
Ihe public under the Act. subject to such conditions and 
restric*ons as the Commission may provide. any of the 
powers which the telegraph authority possess under the 
Indian Telegraph Act. 1885 with respect lo placing of telegraph 
lines and post. 

11. (1) Subject to lhe provisions of this Act, the Functions of the ' 
Commission shall be responsible to discharge, amongst Cornmlsslon. 
others, the following functibns :- 

(a) to aid and advise, in matters concerning electricity 
generation, transmission, distribution and supply in 
lhe State; 

(b) to regulate the working of the licensees and lo  
promote their working in an efficient, economical 
and equitable manner; 

(c) lo  issue lkences in accordance with the provisions 
of this Act and determine the conditions to be 
included in the licences; 

(d) to promote efficiency, economy and safety in the 
use of the electricity in the State including, and in 
particular in regard lo quality, continuity and 
reliability--of service and enable all reasonable 
demands for electricity to be met; 

(e) to regulah the purchase. distribution, supply and 
utilization of electricity, the quality of service, the 
tariff ac$ charges payable keeping in view both the 
interest of the consumer as well as the 
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-consideration that the supply and dislribution 
cannot be maintained unless the charges for th 
electricity supplied are adequately levied and dul 
collected; 

(f) to proniote competitiveness and progressively 
involve the participation of private sector. while 
ensuring fair deal to the customers; 

(g) to collect data and forecast or: the demand for 
and use of electricity and to require the licensees to 
collect such data and forecast; 

(h) to requlre licensees to formulate perspective plans 
and schemes in coordination with others for (he 
promotion of generation, transmission, distribulion 
and supply of electricity; 

(k) to undertake all incidental or ancillary things. 

pursuant to and shall seek to achieve such object and 

grant of licences. 
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PART IV 

POWERS OF THE STATE GOVERNMENT 

12. (1) The Stale Government shall have the power to General pOWer60f 
issue policy directions on matters concerning electricity in !he the State 
State including the overall planning and coordination. All Government. 
policy directions shall be issued by the State Government 
consistent with the objects sought to: be achieved by this . ~ c t  
and accordingly shall not adversely affect or interfere with the 
functions and powers of the Commission including but not 
limited to determination of the structure of tariffs for supply of 
electricity to various classes of consumers. 

(2) If any dispute arises beiween the Commission and 
Ihe State Goverrlment as to  whether or not a question Is a 
matter of policy or whether a policy direction issued by the 
State Government adversely affects or interferes with the 
exercise of the functions of the Commission, the same shall 
be referred to the Central Electricity Authority and the decision 
given by the Central Electricity Authority shall be final and 
binding. The Central Electricity Authorily may appoint one or 
more members of the Authority to act on behalf of the 
Authority in relation to any matter referred to under this sub- 
section. 

(3) The State Government shall be entitled lo issue 
pollcy directions concerning the subsidies to be allowed for 
supply of electricity to any class or classes of persons in 
addition to the subsidies adjusted by the .Commission while 
regulating and approving the tariff structure provided that the 
State Government shall contribute the amount to compensate 
such concerned body or unit affected by the grant of the 
subsidies by the State Government to the extent of the 
subsidies granted. The Commission shall determine the 
amounts and the terms and conditions on which such amounts 
are to be paid by the State Government. 

(4) The State Government shall consult the 
Comm~ssion in relation to any proposed legislation or wles 
concerning any policy direction and shall dz!' ! ~ k e  into 
account the recommendation by the Commission on all such 
matters. 
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PART V' 

TRANSCO 

Constltutlon and 13. (1) Within sixty days of the Act coming into force, the 
funotlons of the State Government shall cause Transco to be incorporated and 
Transco. organised under the provisions of the Companies Act, 1956, 

as the Transmission Corporation of Haryana Limited, with the 
principal objects of engaging in the busmess of procurement, 
transmission and auppty of electric energy. 

(2) subject lo the powers of the State Government 
under section 12, the Transco established by the State 
Government in terms of sub-section (1) shall be the principal 
company to undertake all plannlng and coordination in regard 
to transmission; undertaking the works connected with 
transmission, determining the electricity requirements In the 
State in coordination with the Generatlng companies, State 
Government, the Commission, the Regional Electricity Board, 
and the Central Electriclly Authority; the operatlon of the 
power system. 

(3) Transco shall own the extra b voltage 
I~FInSmiSSion system, shall be responsible for r!-z t!;;;.5mlssion 
System Operallon and shall operate the power system in en 
efficient manner. 

(4) Transco shall undertake the functions speclfled in 
thlo ssction and such other functions as may be assigned lo i t  
~y the, licence to be granted to It by the Cornrnlsslon under 
this Act. 

(5) Upon the grant of licence to the Transca under 
clause (a) of sub-eectlon (1) of sectlon 15 of this Act, the 
Transco shall discharge such powers, duties and functions of 
the H ~ r y a n a  State Electrlclty Board lncludlng those under the 
lndlen Electrlclty Act, 1010 and the Electrlclty (Supply) Act, 
18qB or the rules framed thereunder a$ the Cornrnlsslon may 
rpsclfy In the licence and ll shall be  the statutory obllgatlon of 
the Transco to undertake and duly discharge the powers, 
duties and functions so assigned. 

(6) Subject to sub-sections (I.) and (2) and subject to 
the overall supervision and control of the Transco, a number of 
subsidiary or associated transmission companies may be 
established in the State and the Commission may grant 
llcences under the terms of this Act to such transmission 
companies, in consultation wilh the Transco. 
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PART VI 

I LICENSING OF TRANSMISSION AND SUPPLY 

>ct coming into force, the 14. (1) No person, other than those authorised to do so by Llconmln 
co to be incorporated and licence or by virtue of exemption under this Act or authorised 

to or exempted by any other authority under the Electricity 
J' 

!e Companies Act, 1956, 
Haryana Lirnlted, with the (Supply) Act. 1948. shall engage in the State in the business 
Dusiness of procurement, 
nergy. 
i f  the State Government (a) transmitting electricity; or 
stablished by the State' 
:(I) shall be the principal (b) supplying electricity. 
n d  coordination in regard 
works connected. wlth (2) Where any difference or dispute arises as to 

$city requirements in the whether any person is or is not engaged or about to engage in 
~ratlng companies, State the busioess d bansmitting of supplying electricity as 
iegional Electricity Board. d e s c r i i  in sub-section (I), the matter shall be referred k~ the 
ly; the operation of the Commission and the decision of the Commission shall be final: 

je extr.? hi?: voltage 
sible- for tc: :;r;r;;rnission 
;the power system in an 

le functions specified in 
as may be assigned to It 
' the Commisslon under 

B t o  the Transco under 
Ilon- 15 of this Act, the 
! dulles and functions of 
pludlng those under the 
Electrlclty (Supply) Act, 
i\6 the Comrnlssion may 
ie statutory obligation of 
dlscharge the powers, 

) and (2) and subject to 
~e Transco, a number of 
\n companies may be 
!ommission may grant 
t to such transmission 
Insco. 

(3) The Commission shall have the power to order any 
unlicensed person to cease operating and disconnect its 
apparatus. 

(4)- Notwithstanding anything contained in other 
provisions of this Act and until the establishment of the 
Commission in terms of section 3, the Slate Government shall 
lo: the period of six monihs from the date this Act comes inlo 
force h a w  the power to grant provisional licences under this 
section having a duration not exceeding six months to any 
person or persons to engage in the state in the business of 
transmission for supply of electricity on such terms and 
conditions as thc: State Government may determine consistent 
with lhe provision of this Acl, subjecl however, to the following 
condilions :- 

(a) upon the establishment of the Commission, each of 
the provisional llcences granted by the State 
Government shall be placed before the 
Commission and shall be deemed to consti!ute an 
application for grant of a licence by the Commission 
ucder the provisions of th~s Act ; and 

(b) each provisional licence granted under this section 
shall cease lo be valid and effective on lhe dale on 
whichthe Commission communicales the decision. 





YANA G O V T  G A Z .  ( E X T R A . ) ,  MARCH 10. 1998 5 1  
( P H G N .  19. 1919 S A K A )  

reasons for such oplnlon; and 

(d) no application for a licence shall be made by any application made in 
0, .if any, as it local aulhority excepl pursuanl to a resolution 

person to- 
passed al  a meeting of such authority held afler 
one monlh's previous nolice of the same . 

specified :area of specifying lhe purpose lhereof has been given in 
the manner in which nolices of meelinas of such 
local authorily are usually given. 

- 
ad area of supply. 

Iny such licence Ihe 

Fnce shall publish a 
jeh-Manner, and wilh 
$'-piescribed by the 
!s afler making the 

\t a licence until- 

ied ' relating to the 
i licence have been 
;ommission; provided 
i be  considered by Ule 
ii! is received' wilhin 
IB.: date a! the flrsl . . -  
!Ice unde~'clause (a) 

(3) A licence may prescribe lhe duralion, exlent to 
which. snd lhe lerms and conditions under wh~ch the 

lransmission or supply of energy is lo be made and contain 
such other condilions as the Commission may consider 
appropriale for achieving lhe purposes of Ihe Acl. 

(4) Wilhoul prejudice to the generality of sub-section 
condilions Included in a licence by virtue of that sub- 

section may require lhe licensee lo- 

i 
! : .. 
kcaiion for a licence ta. .j 

, ?. 

;. In an area whkh. ':< 
, .. ~. . . 
+or..any part of 
i ~ e ; ' .  fortress. 

ialion of the Cent 
:fence purposes. I 
:eeained thal there 
irantof the licence 
I Government; 

(a) enler inlo agreemenls on specified lerms with other 
persons for the use of any eleclric lines, electrical 
planl(s) and associaled equipmenl operated by the 
licensee : 

(b) coml~ly wilh any direciicn given by the Commission; 

(c) acl in, accordance wilh lhe terms of the licence; 

(d) refer all disputes arising under lhe licence for 
determinalion by lhe Commission; 

(e) furnish Informalion, documents and delails which 
the Commission may requlre for ils own purpose or 
for lhe purposes of lhe Central or Slale 
Governmenl or Cenlral Electricily Aulhority; 

(f) comply wilh lhe requiremenls of Ihe Indian 
Elzctricity Act. 1910 and the Electricity (Supply) 
Act. 1948 or rules framed thereunder in so far as 
they are applicable; 

(g) undertake such functions and obligalions of the 
Haryana State Electricity Board under lhe Indian 
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Electricity Act. 1910 and Electricity (Supply) Act, 
1948 as the Commission may prescribe: 

(h) obtain the approval o i  the Commission of such 
things that are required under the licence 
conai'tions or for deviation from the same; 

(i) notify the Commission of any scheme that he i 
proposing to undertake including the .schemes in 
terms of the provisions of the Electricity (Supply) 
Act. 1948; 

(j) purchase of the power in an e~onomical manner and 
under 8 transparent power purchase procurement 

(k) supply in bulk to other licensees or to customers. 

(5) Wilhout prejudice to the generality of sub-section 
(3). conditions included in a licence granted by the 
Commission may- require the holder of such a licence to 
establish a t a m  or to calculate its charges from lime to time In 
accordance with the requirements prescribed by the 
Commission. 

(6) The provisions contained in the Schedule lo the 
Indian Electricity Act. 1910 shall be deemed to be incorporated 
with, and to form part of. every supply licence granted under 
this P.art save in so far. as they are expressly varied or 
excepted by the supply licence and shall, subject to any such 
additions. variations or exceptions which the Commissbn is 
empowered to make having regard to the purposes of the Act, 
apply to the undertaking authorised by the licenca in relation to 
its activities in the State : 

Provided that where a supply licence is grahted by the 
Commission for the supply of energy to other licensees for 
distribution by them, then in so far as such licence relates to 
such supply, the provisions of clauses IV. V. VI. VII. Vlll and 
XI1 of the said Schedule shall not be deemed to be 
incorporated within the supply licence. 

(7) The conditions ~ncluded In a licence may contain 
provision for the conditions to cease to have effect or be 
modified at such times, in such manner and in such 
circumstances as may be specified in or determined by or 
under the conditions. 
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1 Eleclricity (Supply) Act (8) Any provisions included,by virtue of sub-section (7) 
~~y.presci ibe; in a lic*nce shall have.effect in addition to the provision 

made by sub-section (5) of section 18 and section 19 with' 
he Commission of suc respect to the amendment of the conditions of a licence. 
ed under the licence 
lrom the same; (0) If so lndlcated in the terms of a'licence, the grant ol  

a licence under lhls section to a person shall not In any way 
any scheme that he is hinder or restrict the grant of a licence to another person 
!eluding the .schemes i within the same area of supply for a like purpose, the licensee 
I: the Electricity (Supply) shall not claim any exclusivity. 

: (10) The licence granted by the Commission in terms 

I economical manner and of this Act may provide that the licensee shall have the 

!r purchase procurement rs and authorities totake appropriate actions lor revenue 
lim, prosecution for theft, meter tampering, diversion of 

electricity, and all such and slmllar matters affecting the 
distribution and supply of electrlclty to the consumer. 

sees or to customers. 
(11) The Cornmlsslon shall be entitled to authotise 

~ q e r ? i i t y  of sub-section the licensees and persons to exercise such power ,and 
:en=. granted by the auIhorlty as the licensees and persons could: be glven under 
jc::.ef 'such a licence to ! 
irges from Lime to time in ., 

the provisions of the Indian Electricity Act, 1910 and the 

Is prescribed by the : Electricity (Supply) Act, 1948. 

- i n  the Schedule to the 
~emed to be incorporated 
,ly licence granted unc6er 
3reexpressly . . varied or 
hall, subject to any such 
hich b e  Commissibn is 
.thepurposes of the Act. 
ilhelicenco in relation to 
. ~ 

10. (I) The Comniisslon may make regulations to grant Exemptions fro1 
exemption from the requirement to have a supply licence, but the requirement 
subject to compliance wlth such conditions, If any, as may be have a ilcence. 
specified in the order : 

Provlded that the Commisslon shall not, under any 
such regulation, grant any.exemptlon except wlth the consent- 

(I) of the local authority. 11 any, conslltuted In the area 
where energy Is to be supplled : 

,icmce is graMed by the 1 (11) In any case where energy Is to be supplled in any 
y to other licensees for area forming part of any cantonment, aerodrome, 

$such licence relates to ~i i~ fortress, arsenal, dockyard or camp or any bulldlng 

s ~ W ,  V. VI. VII. Vlll and .! : or place in the occupation of the Central 

lot' be deemed to be I-.: 
Government for defence purposes, of the Central 
Government; 

I a licence may contain 3 (iil) In any area falling wlthln the area of supply of a 

e to have effect or be 4 licensee, of that licensee : 
manner and in such 

:in or determined by or Provided that, except in a case falling under 
sub-cleuse (il) no such consent shall be necessary 
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i f  lhe Commission is satisfied lhal such consent 
been unreasonably withheld. 

(2) An exernplion m a i  be granled- 

(a) to persons of a particular category: or 

(b) lo a particular person: or 

(c) for a particular period 

and an exemption to persons of a particular category or to 
particular person shall be publishedin such manner as the 
Commisslon considers appropriale for bringing i t  lo the 

public in general. 

(3) The exemplion granted may be revoked b y  the 
Commission at any lime for reasons to be recorded in wriling: 

(4) An exemption', unless previously revoked, shall 
continue in force for such period as may be specified in or 
determined by or under the exemption. 

(5) Every regulation or exemplion made by the t c 
In Its opl~ Commission under this Act shall be publ~shed in the Offic~al 
any of th Gazette. 

t; aoneral Outles 17. (1) I t  shall be the duty of the holder of a supply licence (a 
powers ofthe or a lransmission licence in respect of a particular area 10 b.' 

Ucenmes. develop and maintain an efficient, coordinated and economical . system of 'electricity Supply or transmission in the area of 
transmission or area of supply, as the case may be. 

(2) Each licensee and Generating Company in 
discharge of its duties shall Comply with the provisions of the 
regulations framed fromtime lo time governing the terms and 
conditions for the operation and maintenance of power system 
and electric supply lines. 

(3) Subjecl to sub-section (4), sections 12 lo 19 of the 
Indian Electricity Act, 1910 (which relate to the ,carrying out of 
Works) shall have effect in relation to a person authorised by a 
licence under t l~ is  Act to transmit or supply electricity, as i f  he 
is a llcensee in that Act. 
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$th&t . . such consent (4jWhere any of lhe sections mentioned in sub-section 
(3) above is applied to a licence holder by his licence, i t  shall 
have effect si~bjeci to. such restrictions, exceptions and 

!d- conditions as may be included in the licence. 
. .. 

ular category: or 18. (1) The Commission may inquire into the conduct or Revocation of 
functioning of any licensee in carrying out the obligations licences. 

;or . under the A d  or rules or regulations framed thereunder or the 
terms and conditions of its licence- 

(a) upon receiving ; complaint from any consumer o. 
ticular category or to a consumer association or any trade association; or 
n such manner as t 
br bringing i t  to t (b) upon. a reference made to it by lhe State 
hat category and of t Government or by the Central Governmenl or lhe 

Central Electricity Aulhorlly; or 
. . 

ay be revoked b y  the (c) upon receiving a complaint from any company or 

,e recorded in wriling. perscln involved in the generation, transmission, 
. . .  distribution or supply;. or 

fiously revoked, shall 
ray be specified in or 

nplion made by the. 
pblished in the Official 
. . . . . . 
. .. 

lder of a supply licence 
)f a particular area to 
inaled and economical . ~ -  

~ission in the area of 
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.. ~ 

.. . . . 
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fi provisionsof the '/~ 
iverning the terms and 
@rice of power system : 

3ctions 12 to 19 of the .:g 
I lo ihe carrying out of 
terson authorised by a 
ply electricity, as i f  he;? 

(dl upon its own knowledge or Information derived from 
any source. 

(2) Upon rnaklng 6 ~ C h  inquiry the Commission may, if 
in its opinion the public Interest 80 requlrer, revoke a licence in 
any of the following.cases, namely- 

(a) where the licensee, in the opinion of the 
Cornmlsslon, has committed a wilful or 
unreasonable default in doing anythlng required of 
him by or under this Act, the Indian Electrlclty Act, 
1910, or the Electrlclty (Supply) Act, 1048, or 
roles made thereunder to the extent appliable In 
the State, read with the provlslonr of thlr Ad; 

(b) where tho llcensse cornmlls r breach of any of the 
terms and condibnr of his llcence the breach of 
whlch is expressly declared by such licence lo 
render It liable to revocation; 

(c) where the sicensee falls within the period specifmd 
in his licence or any longer period which the 
Commission may allow by order- 

(i) to show, to the satkaction of the commission, 
that he Is in a position to fufly and efficiently 
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discharge the duties and 
on him by his licence: and 

(ii) to make the deposit or 
requited by his licence; and 

(d) where In the oplnlon of the C o m m l s s l ~  th 
financial positlon of the licensee is such that he I 
unable to fully and efficiently discharge the dulie 
end obligations Imposed on hlm by his licence. 

(3) Notwithstanding the provisions of sub-section (1) 
and (2) where in its opinion the public interest so requires, the 
Commisslon may, on the application or with the consent of the 
licensee, and if the licensee is not e local authority, after I 
consulting the local authority concerned, if any. revoke a 
supply licence as to the whole or any part of the area of supply 
upon such terms and conditions as il thinks fit. 

(4) No licence shall be revoked under sub-section (2) 
or (3) unless the Commission has given to the licensee not 
less than three months' notice in writing, stating the grmnds 
on which i t  is proposed lo revoke the licence pr:C has 
considered any cause shown by the licensee within ttlo period 
of thal notice, against the proposed revocation and has given 
reasons for such revocation. 

(5) The Commission may, instead of revoking the 
licence, perrnil i t  to remain in force subject lo such further 
terms and condilions as il thinks l i t  to impose and any further 
terms or conditions so imposed shall be binding upon, and be 
observed by, the licensee. and be of like force and effect as If 
they were conlained in the licence. 

Amendment of 19. (1) The Commission may, where in its opinion the 
Ilcences. publ~c interest so permits or requires, on the application of the 

licensee if the llcensee is not a local author~ty. on the 
application of the local authority concerned or otherwise on its 
own may make such alterations and amendments to lhe terms 
and conditions of a licence as it thlnks fit taking into account 
Ule object and purposes of the Act : 

Provided that no such alterations or amendments. 
other than an alteration or amendment pursuant to a Acence 
condition referred to in sub-section (7) of section 15 or sub- 
section (5) of section 18 shalr be made except with the 
consent of the licensee. 
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(2) Where the licensee hds made an application under 
;sub-section (1) proposing any alterations or amendments in 

nish the securit (a) the licensee shall publish a notice of the application 
in the manner and wilh the particulars as may be 
prescribed by the Commission; 

(b) the Commission shall not make any alterations or 
amendments until ell objections received by it  with 
reference to the application within three months 

rf sub-section (1) from the date of the first publication of the notice 
i t  so requires, the have been considered; and 

.(G) in the case of an application proposing allerations or 
amendments in an area of supply comprising the 
whole or any part of the cantonment, aerodrome, 
fortress, arsenal, dockyard or camp or of any 
building or place in the occupation of the Central 

sr sub-section (2) Government for defence purposes, the Commission 
the licensee not shall not make any alterations or amendments 

ercepi wilh the consent of the Central Government. 

(3) Before making any aileralions or amendments in a 
nce otherwise than on the application of the licensee, the 

Commission shall publish the proposed alterations or 
amendrnents~and .consider all objections received by it with 

rence to the proposed alterations or amendments within 
months from R e  date of the first pubiicatiorl of the 

:e >no' effect as If ~ig. 
20. (1) Notwithstanding the provisions of sections 6 and 7 Provislons where 

.. ~~. . . of the Indian Electricity Act, 1910, where the Commission Llcence 1.5 
.its opinion the revokes a licence, under sub-section (2) of section I D  lhe Revoked. 

application of the following provisions shall apply:-- 
,&th~orilY, on the 
i otherwise on its- 5: (a) the Commission shall se r~a  a notice of revocation 

ients to the terms : upon the licensee and shall fix a date on which the 

king into account ~?;: revocation shall take effect. On and with etfect from 
.. . .. that date. or on and with effect from the date. i f  

earlier, on which the undertaking of the license; is 

or amendments, sold to a purchaser in pursuartce of any of the 

uant to a licence provlslons of this Act all the rights, duties. 
iction 15 or sub- obligations and liabilities of the licensee undar ihls 

:except with th Act shall absolutely cease and deterrnlne except for 
any IiabHiis that have acaued b that date; 
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(b) the Commlsslon shaU Invite applications for 
acquiring the undertaking of the licensee whose 
licence has been revoked and determine Cnns 
and condilons of the sale of the undertaking; 

{c) the Con~rnission may, by notice In wtiting, require 
the licensee to sell. and thereupon the licensee 
shall sell IM undertaking to the person whose 
spplkation has been accepted by the Commisslon. 
Such person Is referred lo in this secllcn as fhe 
'pwchaseP, and 

(d) Ule Commission may make such Interim 
errangemenl in regard b h a  undertaking of the 
limnsee for maintaining lha electricity transrnisslon 
and supply as may be considered appropriate 
Including the appoinlmenl of adm!nlslrelors end 
epeciai directors for the undertaking. 

busi 
(2) Where an undertaking 1s sold under sub-secIlon (1). 

the purchaser shall pay to the llconsee the purchase price of 
h e  undertaking deterrnlned in accordance wlth the application 
submitted by the purchaser. , 

(3) Where the Commission Issues any notice under 
sub-eecllon (1) requklng the licensee to sell the underta!dng, It 
may by such notice require the licensee lo deliver, end 
thereupon the licensee shall deliver m a date spedfied In the 
notice, the undertaking lo the designaled purchaser pendlng 
the payment of the purchase prlce of the undertaklna : 

of the undertaking to the dale of paymenl of the purchase 

(4) Where before the date fixed In the notice issued 
under sub-clause (a) of sub-sectlon (1) as the date on which 
the revocation of the licence shall take effect, no notice has 
been issued to \he licensee requiring him to sell the 
undertaking or where for any reason no sale of the 
undertaking has been effected under that. sub-secti0n. the 
State Government shall acauire the undertaking on-the date of 
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of the licence and shall pay to the iitensed an. 
ternlined in accordance wilh sub-sectlon (1) and (2) 
7-A of the Indian Electricity Act, 1910, as amended 
te and shall perform all the obligalioris of the 
l a  such time as ihe State Government is able to 
dertakilw lo a new iicensee, which it shall 
do when reasonably practicable. 

(5) The licensee shall duly implement the orders of the 
notwithstanding that the licensee may be 
tke orders of the Commission and intends !o 

on challenging Ihe orders of the Commission 

licensee or Generating Company shall, at any Restrictions on 
the previous consant in writing of the licenseesand 

cquire by purchase or otherwise the licence or Generating 
of. or associate himself- with, so far as the Companies. 
eraling. transmitting, distribution w supply of 
ned, any other licensee or person gen$raling, 
plying or intending to generate, transrmt or 

notlm. under 
ndertaklng, it 
deliver, and 
id l ied in the 
~ s w  pending 
Inu : 

&chaser shell 
keeding the 
klively of the 
(he purchase 
itd of-delivery 
ihe purchase . ~ 

. . . . 
~ ~ 

notice Issued 
Jate on which 
no notice has 

to sell the 
sale of the 

~b-seclion, the 
on h e  dats of 

Provided tt~at. bet.ore applying for such consent, the 
licensee shall give not less than one mo~ith's notice the 

(b) if the licensee holds a sgpply licence, to every local 
authorily both in the licensee's area of supply and 
also in the area, if any, in wnich such olher person 
supplies, or intends to supply energy. 

(2) The licensee shall nct, at any lime, assign his 
licence or ttansfer his undertaking, or any part thereof, by 
sale, mortgage, lease, exchange or othemise without the 
previous consent in v M n g  of the Commission. 

(3) The prwisiom of section 44 of the Electricity 
ly) Ad, 1948 shall apply except that the peroons to 
the section applies shall be required to cbtain the 

ons and mnsents from the Commission, instead of such 
ns and mnsentS to be obtained from the Board as 

ovidcd u ~ ~ d s r  Vlat section. 



(a) the holder of a supply licence wh~ch permits the 
holder of such l~cence to supply energy to other 
licensees for distribution by them; and 

(b) any person or Generating Company with the 
consent of the Commission. 

(5) Any agreement relating to any transaztion of the. 
nature described In sub-sections (I), (2) (3) or (4) unless. 
made with, or subjecl to such consent as aforesaid, shallbe 
void. 

Annu.al Accounts 22. Every llcensee shall, unless expressly exempted by the 
of licensee. licence, prepare aqd render lo the Commission, or before the 

dale in each.year specified In the licence, an annual statement 
... 3r statements of accounts of its underlaking and of each 

separate business unit as specified in the licence made up to 
such date, lo such form and contalning such parliculars, as 

I.. 'may be set out it1 the Ilcence. It shall be a term of the licence 
. ~ 

.. . 
that such statements shall ba published. 

.. . 

linalizin 
continu 
succes: 

Explan: 
compar 
lncorpo 
reorgan 

Board I 
Govern1 
by the 7 
be, for 
with whi 

PART VII 

REORGANISATION OF THE ELECTRICITY INDUSTRY 
(1 

Reorganlsatlon of 23. (1) On and with. effect from the date on which a 
State Electrlclty transfer scheme prepared by the State Government lo  give 
Board. ef fed to the object and purppses of this Act. is published or 

such further date as may be prescribed by the Sbte 
Governmenl, (hereinafter referred to aS the effectlvo dqte), 
any property, interest in properly, rights and liabililie$whlch 
Immediately before the effective date belong to the Board shall 
vest in the Stata Government on such terms as may be 
agceed between ihe State.Government and the Board. 

(2) Any properly. (interest In property, rights and 
liabilities vested in lhe State Government under sub-sectlon 
(1) shall be revested by'the Slat6 Government in the Transco 
and generating wmpanyfies) in accordance with the transfer 
scheme so published alongwith such other propefly. Interest in 
prdpeny, slghts and liabllilies of Slate Government as may be 
specified in such scheme. on such terms and conditions as 

be, unde 
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be agreed between the State Government and the 
sco or generating company(les), as the case may be. The 

lale Government wosld coi~sult the ma@ lenders while 
alizing the transfer scheme. The State Government would 

continue io  guarantee' all the. liabilities transferred to the 
uccessor companies. 

.npany with the Explanation: For the purposes of this chapter generating 
company (ies) shall mean the company or companies to be 
Incorporated b y  the State Government to Implement the 

iansazlion of th reorganisation of the Electricity Industry in the State. 
3) or (4) unless 
oresaid, shall be 

exempted by the 
on, or before the 
rpnnual statement 
p.g and of each 
ence made up to 
:h particulars, as 
;rrn of the licence 

Y INDUSTRY 

lsle on which a 
$'ernment to give 
1. t s  :published or 
d ' by the State 
? effecllve dale), 
d l~abil i l ie~whlch 
lo the Board shall 
:ins ... . . as may be 
!elBoard. 
. . .. : 
.. 
f a y ,  righls and 
mder sub-section 
ht in the Transco 
: with the transfer 
roperty, interest in 
$men1 as may be 
ind conditions as 

(3) Such of the righls and power exercisable by the 
oard under the Electricity Supply Act, 1948 as the State 

vernment may. by notification. specify shall be exercisable 
the Transco or generating company(ies), as the case may 

be, for the purpose of discharging the functions and duties 
with which il is charged. 

(4) Notwithstanding any thing in this section, where 
(a) the transfer scheme involves the transfer or any 

property or righls to any 'person or undertaking 
not wholly owned by the Slate Government, the 
scheme S h a l l  give effect to the transfer only for 
fair Value lo  be paid bv the transferee to the Slate 
Government. 

(b) a trans~ztion af any description is effected i~ 
pursuance of- a transfer scheme, it- shall be 
binding on all persons indudlng third parties, 
even if such persons. third parties have not 
consfinled .to.it. 

(5) The Slate .Government may, after consuliing the 
Transco (the "transferor licensee"), or generating 
company(iekj, as the case may be, require them to draw up a 
transfer scheme to vest in. a fuHher lihensle (the 'tranSferW3 
licensee') or any generating companies, any property, interesl 
in property, rights and liabilities which have been vested in the 
transferor licensee or generatkg companies, as the case may 
be, under this section. 

f (6) A transfer scheme may :- 
3 

(a) define the properly, interesl in property, rights and 
Liabilities to be allocated :- 

(i) by specifying or describing the property, rights 
and liabilities in question; 
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. . .  
for distribution the property, interest in prope 
rlghts d liabilltles could be allocated elthe; to 
wholly State owned undartaking or a Jo' 
Venture Company. 

(b) provide that any rights or liabilities speci 
described in the -scheme shall be enforcea 
or against the transferor or the transferee; 

(c) impose on any licensee an obligaiion to enter jn 
such written agreements wilh, Jr execute such 
other instruments in favour of, any othe 
subsequent licensee as may be specified in the 
scheme; and 

(d) make such supplemental, incidental an 
consequential provisions a? the transfe 
'licensee'considers appropriate Including provisio 
speclfylng the order in which any transfer o 
transaction is lo be regarded as taking effect. 

(7) All detits and obligations incurred, a l l  contra 
entered into 'nd all matters and things engaged to be d 
by, with or for the Board. or the Transco or genera 
company(ies) before a transfer scheme becomes effe 
shall, to the exlenl specif id in the relevant transfer schem 
be deemed to have been incurred, entered into or done b 
with or for the State Government or the transferee and all 
or olhes legal proceedings instfluted by or againsl the Board o 
transferor, as the csse may be, may be continued or insti 
'by or-against -the Sta!e Government or concerned transf 
as the case rriay be: 

(8) I n  the oven1 that a iicensee Is requlred lo vestan 
par1 of Its undertaking in another licensee pursuant to su 
section(5). the .Commission shall amdnd the transfere 
licensee's in accordance with section 19 or revoke its licenc 
in accordance with section 18. 

(9) The Board shall cease to be charged with, and s 
not perform; the functions and duties specified In sub-sec el (3) with regard to transfers made on and after the effectv 
date.. 01 



(10) The exercise by a licensee of any of the 83ard's 
hls and powers may be made on such conditlons as shsil 
specified in the transfer scheme including a condilion that 

hey shall be exercissd by the licensee onlywith the approval 
f the Commission. 

24. (1) The State Gorernment may by a transfer scheme provlslons 
provide for the transfer of the personnel to Transco. relatlng to 

.itataking or a Joi generating company(les) and distribution companies ; on the personnel. 
stlng of properlies, rights and liabilities in the Trans, -0 or 
nsrating company(ies) under section 23. 

ilransferee; (2) Upon such transfer scheme the personnel, shall 
d office or strdice under Transco or generating ccmpany 
, as the case may be, on terms and condltlons that may 
etermined in accordance with the transfer scheme; 

Provided that such terms and condltlons on the 
transfer shall not in any way be less favourable than these 

would have been applicable to them if there had been 

ncluding provision 
,h any transfer or (S),Notwithstanding anything contained in the Industrial 

Disputes .&I, 1947 or any other law as is mplicabie, and 
except for the provisions made in this Ad. the transfer of the 

the personnel referred lo m sub-section (1) 
such employees to any compensation or 

this Act, or any other Central or State law or 
ral. law, save as provided in the transfer 

!gainst the Board or 
s of this section as well as the transfer 
'personnel' shall mean all persons who on 

are the employees of line Board or the 
e State Government on deputation or 
Board and'other persons assigned for the 

ion,, transmission, distribution and supply 
ay be notified by the State Government a s  

of the personnel under this section 
at they have been employed by olher . . . . , deparlments and organisations. 

:ged with, and dl . (1) The Slate Government may provide that the Variation of 
iified in sub-sectio nsfers in terms of section 23 and 24 shall be provisional for Transfers by 

after the effecti 
. .. . .. . ~. : 

period of ksk mcnths from the effective date and reserve Agreernant. 
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the right to alt&r, . v a 3  modify, add or oihe 
terms in such rnanner as the S!ate Governtr 
appropriate ;; 

(2) At any t ine befnre !he end oi the period of 
months commenciny on the effective dat 
generating conipany(ies) to whom pi-operly, inteiests 
property. rights, liabilities and pers 
transferred, may wi!h the cor~sent c i  :he 
draw up a transfer schenle !o vcs! some or i31i o f !  
rignts, liabilities and personnel in anolhe: i 
generating companies subject !o the consents o 
licensee of generating companies to such vesrir~g and en 
such transfer scheme shall take effnct as if ii were a transle 
scheme under section 23 and 24. 

PART VIII 

TARIFFS 

28. (!) The ko!der of each llcencegranred u 
shall obsewa thn methodologies and procedures SF , . 
the Commission from time to time in calculating 
revenue from charges whlch li is permil!ed to rec 
to the terms of its licence and in designing ia 
those revenues. 

(2) The Commission shall (subject to ih 
sub-section (3)) be er~tilled to prescribe ! 
conditions fo: the deteiminalion of the licensees revenue and. 
lariffs by regulations duty pc~biished in the 
in Such other manner as the Comrnis 
appropriate provided that in dolng so the Corn 
bound by the following parameters:- 

(a) b e  flnanclal principles 'and thelr applica!ions 
provided in the Sixth Sched~ile. to the Electricity 
(Supply) Act, f 948 read with sections 57 and 57-A 
of the said Act: 

(b) the factors whlch wculd anmlJrage eficte~cy, 
economic use of the resources, good 
performance, optimum iitvestlrtents and 3lher 
matters which the Commission wncjders 
appropriale keeping in view the salien: objecl snd 
Purposes of the provisions of this kel; and 



s* oi  the peiiod 01 d 
t dale. !he Transco. Q$ 
;propeiiy, ... . inle.resls -16 
kiso!;nzi hava been. . . 
the Slate Beve:nz!efji,' 
,e or a" .?; fii- ..'. .. . <. :" .':'>,-.. y, 
a n ~ l h ~ ~  ~ I C E I ~ S B F .  G? 

Xr!seiii:; c i  s;jctl 01t!3! 

such vasting and any 
:. as ji ii were a transfer 

,gmritcd . . Unde. i;ii; C\. , 
gcedures ,sk , . , 
aiculalirig lhe espesled 
$ ~ d  to recover pursuanh 
iigning tar!& to collect 

kcl to the provisions of 
icribe ihe terms and 
licensees revenue and. 
he Oificial Gazeite ar@ 

i,.,;.=. ....l..tesi tjf the consl!riizr i:\cli:dir,g ihat tl.ir 

cor:ci:;:r~tl~.s are not exploi:ed t?.-cause of an). 
rnar!opolis;ic cjr scarcity situziinn and a: the same 
lir?;a ihe co!lsurrle:s pay far Iha use of the 
e!eciriciiy in .i reasonable rnanner l o  mainlair; !tie 
@I~c;rir;iiy gsnuration. :ra:?srnission, clistributioi 
arid ~upp lp  on cornrnercial plinciplss. 

Pi) A::y rnethcdoiogy or procedure specified by tho 
Comrni?;sii:n Llrlcie; s~rb-section ['I), (2) and!?) above shaR be 
t3 e:lSi..1rk'! :hi the oSjeci:i and purposes of :ha P,cI are duly 
achieved. 

(5) Ev"y iizensee shaif prcvide to ttie Ccmmissior: a! 
ieast 3 rs:c!~:hs bofors :he ensuing flnzncial year fuli detail; o! 
its calc[.~latio,'r !o!. ihat financial year of !he expected aggrzga!e 
revenue from ck~argss whicn Il helleves !t is permitlad to 
recover pursuan! to the terms of Its licence and thereafter il 

: 6hali furnish such iurthei information as lt!s Commission may 
ruasonabiy regu!re to assess ti?% iicensee's calculation. Within 
30 days of the date on which the licensee has furnished E?!! 
lhs inlcrrnatiorl Ihat'fhe Comrnissian requires, the Cornrzissian 
chzl! nalify the licenses either:-- 

:ommission  consider^ 
e Cornmission shal! be 

f (a) that it accepts :ha licensee's calculation; or 

. , 
: . 
. . .~. . 

bid iheir applica!ions 
Fdble Lo the Eiectriciiy 
jsections 53 and 57-A 

.~g. 
!.Fnce?urags ef-ficlrnvj, . 

!, rer;ources, scad 
iestrnen:~ and 
~mrnission 

(h) (ha1 it does not consider ihe iicensee's caic::iatior; 
to be in accordance wilh !hs methodzlogy GI. 

'procedure in iis licence, and such notice to the 
licensee shall:-- 

(i) specify fully the rmsons why tha 
Con.,mission considers that the licensee's 
calculation does not coniply with ths 
methodology or procedures specified ii.1 its 
!icence or is in any way incorrect, and 

(ii)p?op~se a modification or art aiteinalive 
calculatiort of the expected revenue i iom 

. . charges, which the licenses shall accepi. 
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or tariffs shalt take effect only after seven days from the dale % ' acco 
.> 

of such publicat~on . ~ n y  tariff ~mplemented under this 
section- 

(a) shall not show undue preference to any 
of eleclriclty, but may differentiate 
consumer's load factor or 
consumer's total consumption 
specified period, or the time 
required; 

(b) shall be just .and reasr~nable and be such as 'lo 
promote economic efficiency in the supply and 
consumption of electricity; and 

(c) shall satisfy all other relevant provisions of this Acl' 
and the conditions of the relevant licence. t 

(7) No tariff or part of any tariff required by sub-section 
(6) may be amended more frequently than once in any 
financial year except in respect of any changes express1 
permitted under the terms of any fuel surcharge form 
prescribed. At least three months before the proposed date 
implementation of any tariff or an amendment to a tarifl t 
licensee shall provide detalls of the proposed tarlff 
amendment to a tariff lo the Commission, togelher-with su 
further information as the Commission may require t 
determlne whelher the tariff or amended tariff would satisfy th 
provisions of sub-section (6). If. the Commisslon conslder 
that the proposed tariff or amended tariff of a licensee doe 
not satisfy any of the provisions of sub-sectlon (6), it shaU 
within 60 days of receipt of all the lnformatlon whlch I 
cequlrsd, and after consultation with the Commiesion Adviso 
Cornmlttee and the licensee, notlfy the llcensea fiat 
proposed tarlff or amended tariff is unacceptable to 
Con\mission and it shall provide to the licensee an alternative 
tariff or amended tariff which shall be implemented by the 
licensee. The licensee shall not amend any tariff unless th 
amendment has been approved by the Commission. 

(8) Notwithstanding anything contained in sections 57- 
A and 57-8 of the Electricity (Supply) Act. 1948, no Ratin 
Committee shall be cqnstituied after the date of th 
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enactment and the Commission shall secure that licensees 

nted under 
(9) in this section: 

(a) 'the expected revenue from charges" means lhe 
total revenue which a licensee is expected to 
recover from charges for the level of forecast 
supply used in the determination under sub- 

which supply is section (5) above in any financial year in 
respect of goods or services su~p!i.ed to 
customers pursuant to a licensed.actkiIy; and 

(b) "tariJT' means a s~h.edule.of standard prices or 
charges for specified services which are 
applicable to all such specified services 
provided to the type or types of customers 
specifled in the tariff. 

27. (1) The State Government may, with the approval of Finances of 
the State Legislature, from tlme to tlme make subventions 10 llcenaees. 
any licensee for !he purpose of this Act or the Electricity 
(Supply) Act. 1948 for such amounts as may be 
recommended by the Commission and on such terms and 
conditions as the State Government may determine. 

(2) The State Government may from time to time 
advance loans to any licensee or Generating Company which 
for the time being is wholly or parily owned by the State 
Government on such terms and conditions, not inconsistent 
with the provisions of this Act or the Electricity (Supply) Act. 
1948, as the State Government may determine. 

(3) The State Government may guaran!ee in such 
manner as i t  thinks f i t  the repayment of the principal or the 
payment of interest (or both) on any loan proposed to be 
raised by any licensee or Generating Company which is for 
the time being wholly or partly owned by the State 
Government or the discharge of any other financial obligation 
of any licensee or Generating Company; provided that the 
State Goverhment shall, so long as such guarantees are in 
force, lay before the State Legislature during !he budoet 
session in every year a statement of the guarantees, if any. 
given during the curren! financial year of the Stale and an ~ p -  
to-date account ol  the total sums, i f  any. which have been paid 
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ou! Staic rever:ues in e::ci-1 case by reaso:~ i.2 any such 
gL1ara:~tees of paid irlio S;a!c :eveilues !LY;+/ards rapayment of 
any money so paid OI:~. 

PAH'T (,( 

Interim Orders ferr 28. ('1)  \!Vl:ere the Cornmiscion iS  satisiied !ha! a licensee 
Socarltry is co:;{ra\,aning, or is iil:ely to m)n:ra5,.rine any ;'eievant 
C'or~ipllance. conditicn req:?i;~:m$?i?t. It siiail ??;I f i m l  order w ~ d c r  seciial? 

-29 and, i f  it thinks !? appropriz;ic ii? accord,cr;cl: with sub- 
section (%) :I:' interin1 ortier under :,its secliji':, issue silch 
iiireciions as i t  d%tii5: prcqer fix sec!;yii?g cc~rnplFanse. 

(2) In detem~ining whether It is zppropriale Zha? an 
interim order be made, the Conl~nission shali have :@yard, in 
particular to-- 

(a) the exlent Lo whicil il-ie c2ntraver?iion or iikely 
c~ntraventiun by !he iicensee wiil affect ihs 
achievemerit of ill$ objec!S and pUifiCSes of this 

the extent to which any person is likely ic sr~srain 
Ips or ciainage in cnnseq~ience of ary:t.;ing vhim. 
is likely to be done, or omikd :o be done, in 
contravention of the relevant c~ndition, or 
requirement, befork a Rna! order can be made; 
and 

(c) the extent to wllicll (having regaid ic the f:~!iowing 
provisions of tk!i6 section) Olere is. arly uihei 
available rsmady in respec! 3i ihm: alleged 
cantravention of a rskvant cnndliior: or 
reouirernont. 

(3) I f  the Coinmission proposes tr! rnai.;e art interim 
aide:, i! sha!l yivs nolice 10 the iicenses-- 

(a) s:aiing tha! it piaposes to make the order; 

(b) s.:~tticg 0lil:- 

(i) h e  relcvanl condilinns or requirement which 
.-Ujre !he proposed order is inieitded ti) s- 

cc~:ipliance: 

( 4 )  
represerita 
sub-sectior 
order (whi 
f~ l laving II 
time after c 
if.- 

all suc:! ste 
should tak 
condition or 

(6) / 

(a) 
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{iij the scts c r  nrnissions which, in it's cpinion 
constitute conir'avenlion o i  thal condi!ion or 

(iii) ihe o!i>er facis kvhici? in il's opinion, ji~stify 
the making o! Ihe proposed order; and 

(iv) \he etfecis of the propcszd orclsr. 

1 ,... ! 5".=-i , 
,,L.~ ,pLb.fjir!g the peiind (being ;.lo: less !han 5 days 
f r i ~ x  ihe da:e n; r?oticej wi1.h.i~ which the licensee niay 
makc rcpr.jsen!a'iiocs or objec!ions lc the proposed 
ords:, 

(4; Subject io sub-sec:io!l ( 5 ) ,  having co~isidered any 
repfeserlta'tions or objeciions frorn the !icensee p~;rsuani to 
sub-seclion (3) (c), the Cornrnissiun may make an ir?terim 
order (which may be rnodifiecl from tile proposed order 
foll.winy tt!.~ licensee's rap:rsentalions Gr objectiofis) at any 
tine aRer expiry of tile period refcrrelj io in sub-section (3) (s), 
if- 

. a) :he Cc~?imissio:~ i?ss good :-eason to believe that 
ihe !icense.; ti; s31born the order re!ates has 
mntravi.,iiea or 1s co:!?ravei:ir:- b or is iikely to 
c3ntra:iene any relevat:! conc:i:ion or requiremorit; 
and 

(L\! !he p:'c.visioos rnadc by  !he or-;Jet. :$re rsquisi!? for 
:he purpose of sec~rri;ig c3!r!!~!16nce witti !flai 
co!idiiion or recjuil'e:Tient. 

( 3 )  The Commission may not make un intarir;? order 11 I! 
Is saLi isd that the licensee has agrcsd tc lake and is taking 
all such steps as the Commission considers that the licensee 
should take lo sectrre or facilitate comp!izricc with tt1.s 

condition or requirerr!erl: in question: 

(G) An interiin order-- 

(a) shai! reqi:ire the licensee to whom it  reiaies 
(acc~rding io lhe circumstances of tine case) to do. 
or not to do, suck things as are specified in the 
order or arc of a description so specified; 

(b] shall lake effed from such iirns, being the sarliesl 
grar;!icable t ln~e,  as Is deterrnlned by the order; 
and 
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(c) may be revoked. modified or rescinded at any lim 
by the Commission, but in any event shall cease lo  
have effect at the end of such period as is slated 
in the order uniess the Commission Is at that time 
following the procedure set out in section 29 to 
declare the interim order to be.a final order. 

.- . 
~ .. ~ . .. .. . .. . . 

~ . .. .. 
(7) 11s soon as practicable afler making an Interim .kj:: 

order, the Commission shall-- .. .. . . ..- . . .  . .. 

(a) serve a copy of the order on the licenseeto whom orde 
:.. follo the order relates; < ,, (1). 

(b) publish the order in such manner as it considers 
appropriate for the purpose of bringing it to the 
attention of persons likely to be affected by it: and 

(c) commence proceedings to declare the interim 
orders to be a final order in accordance with sec t in  
29. 

F l m l  Orders lor 29. (1) If the Commission proposes to make a final order 
Securlng or to declare an interim order to be a final order, the 
Compliance. Commission shall give notice-- 

(a) stating that ll proposes to make the final order or to 
declare fhe lnterirn order to be a final order: I 

(b) setting out the information referred to in sub section 
(3)(b) of sedlon 28 In respect of the proposed final 
order: and 

(c) specifying the period (being not less than 60 days 
from the date of publication of the nbtice) within 
which representations or objections to the proposed 
order may be made; 

and shall consider any representations or objections that are 
du!y made and not withdrawn. The Commission shall publish 
notice of such represen!ations or objections and specify a 
period (bsing not less than 30 days from the date of 
publication of the notice) within which further representations 
or objections may be made. 

(2) A nollce under sub-section (1) above shall be . . 

given-- 

(a) by publishing the notice in such manner as the 
Commission considers appropriate for the purpose 
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of bringing the matters to whlch the notice relates Lo 
the attention of persons mtely to be affected by 
them; and 

section 29 to (b) by sewing a copy of the notice, and a copy of the 
proposed final order on the licensee to whom the 
order relates. 

(3) The Commission shall notmodify the propcsed final 
order as a result of any representations or objections received 
following publications of the notice referred to in sub-section 

(a) wilh the consent to .the modification of the I'tcensee 
to whom the proposed final order relates; arrd 

r the interim (b) after complying with the requirements of sub- = with section section (4) below. 

(4) The requrrements mentioned In sub-section (3) 
2 a final order above are that the Commlssion shall:- 
al order, the 

la1 order or to 
)rder: 

In sub section 
proposed final 

than 60 days 
notice) within 

, the proposed 

:lions that are 
i shall publish 
and specify a 
the date of 

tpresentallons 

mve shall be 

lanner as the 
)r the purpose 

(a) serve on the licensee to whom the propoeed final 
order relates such notlce as appears lo  the 
Commission requisite of its proposal to modify the 
proposed final order, together with details of auch 
modiflcatlona; 

(b) In that noticls specib thn period jbeing not lera Wn 
30 days from the date of the servlcs a f  the notice) 
within whlch representeltons or objectims to the 
propossd modlficat~ons can be made: and 

(6) m s b r  any repr8s6mtalons OP objecilone whlch 
e n  duly mad@ and nel wllkdrrwn wlthln 90 doy8. 

(5) Tho prwisions of clauses (a) and (b) of sub- 
g a & ~  (6) of section 22 shall apply to final orders. 

(6) As soon as practicable after making a final order. 
!+he Cmdnission shall with resped lo the final order. follow the 
p ~ ~ ~ r d u r e  set out in clauses (a) end (b) sub-section8 (7) rlf 

. .: .. . . i . .  . - .. . . 
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time, but before revoking a final order the Commission sh 
give nptice:- 

setting cut Hs sffact; and - .  
( b )  specllying the p r i o d  (being not less lhan 30 days 

lrom the date or dek'very o i  the notice) within 
which represenlalions or objections to the 

cx ) .e r&  persons. 

pussed by a Civil Court. 

(3) The Conmicaion shall be,antll6ed to give directions 
lor ves!ing of the management ond control of any of the 

cotisidcrs, taking Into account the object aqd purposss of this 
.+cf and the need to maintain con!inued supply of electricity In 
a? sffieienl and sale manner to the consrrmer, it is imrninenl to 
pass suclr ordors a: directions. Such diiections or orders shall 
r;c!i b e  qaes!ioned on the ground thal no prior notice of or 
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- - - 
mlselon shall be Gntltled to irnposa s:.;ch Flnes and 
rnay be prescribed by the Cornn>ission in Charges. 

on compliance or violation on !;:e paif of 

'revcka the order an anies,licensees or other p.ers.>ns. ot Ihc! 
provisions or requirements of this Act or rules and regulatior:~ 
framed thereunder and directions or orders of Lhe Comm~ssion 
made from lime !o tirna. I ne rlnes wP,lch the Comm~ssion sr:all 
be entitled to impose may extend up to Rs. 1.00.C30 ( o w  

for an act of non compliance or violaiion and a fur i t~er  
nt not exceeding Rs. 6.000 (six thousand) for every day 

ns or objections whic compliance or violation Continues,. 
frawn wl:hin 10 days. 

I, while making an interim GT 

hail be entiiled to di:act 
!d by lhe person guilty of viola!ion sr 

n sub-section ( i )  to the pz:son or 
violation or non cornplianca. 

a:gas and compensation whicii mzy 
y the Commission under lhis section shai! be in 

rogation of any other liability, which 
tion or non compliance, may have, 

generating companies shall cornpl!~ with the General cootr.ai sf 
e rsgu la t io~  irari:cd by i h ~  Cornrnissitn fropi the ~o,nmis:~iun. 

he terms and conditi~ns Fcr :;;el 

ainlanance of the power systgm a ! ~ !  elcctri'; 

comes into force aii assets. 
sls ir: properly and other. facilities fo rmi~q  
conncciion wlih the ole2i;!ciiv'lnJ~1siry in :;is 

sd in :ho Siale !v?%?i;?: :::n:c.rs or 
f the, Act, '2.1 &oiix$; lo 

&!iB:: e!,i subj>,-t .~. , :<; ! c %  ., ,.., 
med by be Co;i7i*i:issi,:--;, 

FA.R-',T X 

fTTf?E , CQNss?&/iEf,? Cc":r,;L':! :; 7.;.';'< I ,  .. . . ,. ., s- ! :". 

. .ion ~ shail bowever give 2. (1) The Commission shaii cor:stiluia ;: .,,s:;:!~'~;-,;~ .2 commlasici, 
i.r the licenses before known as Cm~>ias icn  Advisory i:;:::. .-ii;i"y3. )a Advisory 

s 28 and 29 of this c~9sultalion with the Stale Gf.w*mmili v;h;ci? ~ 2 , ~ s ;  ::ii::::;ii o! ~ommtGoo. 
such number sf persons bal5g not less t 5 ~ -  $> ,z2:~-,. 5;: i .< i l ir$  
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than 15 as the Commission may appoint after consultatl 
with such representatives or bodies representative of 
following interests as the Commission thinks lit, that is to s 
holders of supply licences in the State, holders oT rransmis 
licences in the State; generating companies operating in 
State, commerce, industry. transport, agricullure. la 
employed in the electricity supply industry and consume 
electricity. (2) The Chairman and members of the Cornmissio 
shall be ex-officlo Chairman and rnemoers of the Commlsslo 
Advisory Committe~e 

(3) The Commission Advisory Commiitee shall meet at 
least once in every 3 months. 

(4) The functions of the Commission Advisory 
Commitiee shall be as follows:-- 

(a) to advise the Commission on major questions of 
p#olicy; relaiing to tne electricity ~ndustry in the 
State; and 

(b) to advise the Commission on any matters whlch 
the Commission may put before it. lndudlng 
rnalters relaiing to the quality, continuity and extent 
o f  service provided by licensees and compliance by 
liicensees with the conaiiions and requirements of 
ltheir licences. 

Consumer 33. (1) The Cornmission may, after consultation with (a) 
Protection; holders of supply licences, (b) other persons or bodies 
Standards of appearing .to the Commission to be representative of persons 
h fo rmance.  and cat~tgories of person likely to be affected and (c) the 

Commis,sion Advisory Committee, frame regulations 
prescrii2ing:-- 

(a) the circumsiances in which such licensees are to 
inform customers of their rights: 

(b) the standards of performance in relation to any 
duty arising under sub-section (a) above 01 

otherwise in conneciion with the electricity supply to 
the consumers; and 

((:) tne circilmsiances in which licensees are to be 
exempled from any requiremenrs of the regulations 
or this seciion and may mane aiiferent provision for 
different licensees. 

(2) 
section for 
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(3) tdothing in i h~s  or olher provisions of this Act sha!l 

l r i  qny way prejudice or affect thk Aghts and privileges of the 
s fit, that is to say. Consumers under other laws including bit not llnlted to the 
$rs 01 tonsmission Consumer Probdljon Ac!. 1986. 
:s operating in the 

34. (1) The Cornmission may, after consultation with the Electricity ~ ~ 6 ~ 1 ~ ;  
licensees, the Commission Advisory Commitiee, and with Overall 
persons or bodies appearing to it to be representative of Performance 

bf t.he Cornmi9si persons likely to be affected. from time to lime:-- Standards. 

nittee shall meet at 

mission Advisory 

najor questions of 
y ~ndustry In the 

any matters which 
ifore It, lnduding 
htinuity and extent. 
and. compliance by 
id' requirements 01. 

~nsultation with (a) 
~ersons or bodies 
mtative of persons 
ected and (c) the 
xime regulationS 

/h licensees are to 
?. 
B 
;i ~. . . .. . 

in relation to any 
jn (a) above or 
giectricily supply to 
. . 

censees are to be 
k of the reguiations 
fierent provision f01 

1 (a; determine such standards of overall performance in 
r connection with the provisicn of eleclrlcity supply 

services and in connection wilh the promotion of 
f the eacient use of electricity by consumers as, in 

I t s  opinion, is economic and ought to be achieved 
by such licensees: and 

(b) arrange lor the publication. in such form and In such 
manner as it considers appropriate, of the 
standards st? determined. 

(2) Different standards may be determined undm this 
section for different licensees. 

35. (I) The Commission shall from time to lime collect lnformatlon with 
information with 'respect to- respect to Levels 

of Performance. 
(a) the fines or penallies levied 01, licensees under this 

Act; 

(b) the levels of overali performance achieved by such 
licensees in connection with the transmission and 
provision of electricity supplq seniices; and 

(c) ihe !eve!$ of performance aeki~eveb by such 
licensees L .  cconnectior; wilh the promotion of the 

~,~ii.stl~ners. . nffidsnt UF of aieclricily by -- 
(2j Ot: w before sach date in each year as inay be 

specified ic a d i ~ ~ d i o n  given by the Commission, each 
kensee ~ R s i l  QPitL~ii 1.0 Yse Commission lhe fol:owing 
infoiii~atinrr:- . ' '  

(a) with respect to each elandard prescribed the 
number of casss in w:>Ich a penally was Levied and 
the amrepah amount of value of lhoss penalties; 
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---- 
(b) with respect to each standard determined such 

information with respect lo the level of 
pe~ormance achieved by the licensee as tslay be 
so specified. 

i:?) The Comrriss:or: shali, at least once In every year, 
zriange for the publication, ifi such form and In such manner 
3; it r.::>r~sidas appropri~te, af such of the information collected 
by c* furnished to il tincc:r' Ihis section as may appear to b e  
::ommission to be SD :~quired. 

36. (1) Subject to the provisions of this Act, no 
confidsn:lal info:.ma!ion with respect to any particular 
business vrhlch:- 

{a) has beer! oblained by the Commission under or by 
virtue cI any of the psovisions of this Act: and 

(b) relates to the .affairs of any indtvldual or lo any 
parlicuiar business; 

shali during the lifetirne of that il'ldividual or for so long as that 
particular business continues to be carried on, be disclosed by 
the Commission wtlhnut the consent of that Individual or ihe 
person for Ihe $me being carrying on that businass. 

(2) The r~striction contained in sub-section ( 3 )  &ova 
shali not app!y tc any disclasure of iniormation which ismade:- 

(a) for ths purpose cf facilitatirig the carrying out by 
the State Govern~nen! of any of jls funcl ias under 
a statute:. 

(b) for the purpose of fecilitating the carrying oul by 
the Central Government of any of #Its duties or 
functions under this Act or any Central legislation; 

(c) for the purpose of laciiiiating the carrying on! b; 
the Accounlant General. Havana of his duties and 
functias under this Act 

(d) for the purpose' of enabiing or assisting si:, 
competent person :n cam-y out its functions ~r?c!..- 
the enacimenl relating \o insolvency; 

(e) in connection with the investigation of any crii.riwal 
offence or for the purposes of my ccc:c)irrol 
proceedings; or 

do not 
otherw 

53. 
Arbitrat 
dispute 
provide 
Commi 
arbilrat~ 
sum d 
connec 
such as 

(2) 
by the ( 
the Coi 
on !he 2 

(. 
section ( 
sect~on ( 
shall be 

v 
Csc~mis: 
were a d 

38. N 
-. Electricit 
. to the c 
; Eleetricit: 
. .an appeg 
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~. 
. . (I) lor the purposes si any civil proceedings brought 
:detarrnlned SLIG under or by virtue of this Act or any 'other State or 6 the lzvel Centrai legisialion to which !he lnforrnatlon is 
censee as may be directly rele.var~t. 
. . 

(3) The restrictions contained in sub-section (I) above 
rnce In every yeer, do not apply to tke disclosure of any information which is 
(d in such manner otherwise in the public domain. 
rormation collected 
-cay appear to tha PART XI 

pf this Act, no 
lo any particular 

ission under or by 
11s Act; and 

Jividual or to ai7y 

!or so long as that 
n. be disclosed by 
t Individual or the 
iiness. 

I car;ying out by 
; funcl~ons under 

i carrying out by 
:pf:its duties or 
l ~ a l  ~. !egislation; 
$ 

' carrjlng 031 *, 
if hls d u k s  and 
...~ 
. . 

. . 

f assistir:e si:j 
ifunc!ia%s vn;:.;;: 

3: of any erk-rtit?ai 
$ any csM%!af 

ARBITRATION AND APPEALS 

31. f Notwithstanding any thing contained in the Arbitration by the 
Arbitration ?S Concilialion Act. 4996 (No. 2E of 1996). any Cdmmls'slon. 
dispute arising betfleen licensees or in respecl of rnat:ers 
provided under section 33 shall be referred to- the 
Commission. The Commission may proceed to act as 
arbitrator or nominate arbitratorb) to adjudicate and settle 
sudr- dispute. The practice or procedure to be followed in 
connection with any such adjudication and settlement shall be 
such as may be prescribed by regulations. 

(2) Where the award is made by the arbitrator appointed 
by the Commission i t  shall be filed before the Commission and 
'Ihe Commission shall.be entitled to pass appropriate orders 
on !he award including. orders to :- 

(a)  confirm and enforce the award; 

(b) set aside or modify the award; or 

( c )  remit the award for reconsideration by the 
al-bitrator. 

(3) The award given by the Commission under sub- 
section (1 ) cjr the order passed by the commission under sub- 
section ( 2 )  shall be a decision r ~ r  order of the Ccmmission an6 
shall be appealatjie as provided in this Act. 

(4) An award made o r  an order passed by the 
Cor;lrn~ssion under sub-section (2) shall be enforceable as if it 
were a decree of the Civil Court. 

38. Notwi'thstanding the provisions or section 36 (Z), lndian Appeals from 
Electricily Act, 1910 in the absence- of any express provision cbacblons of 
to the contrary In the Indian Electricity Act, 19t0 or the Elsetslca~ 
;Electricity (Su~pply) Act, 1948. or any rule made thereunder, 09Wclcn. 
an a w a l  shatll lie from the dedston el an Electlcal ImpeCKu 
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(other than an Inspector of the Central Government or the 
Central Electricity Au!hority) lo the Commission or to an 
arbitrator to be appoititecJ by the Ccmmission in terms of 
section 37. 

Appeals against 39. 2 A person aggrieved by any decision or order of the 
the orders of the Commission passed under this Act may file an appeal to the 
Commission. High Court of Punjab 8 Haryana wtlhin 90 days from the date 

of communication of the decision or order of the Cornrnission 
to him, on questions of law arising out of such order. 

Providad that the High C ~ u r t  may, if i t  is satisfied that 
the appellant was prevenled by sufficient cause from filing the 
appeal within !he said period, allow It tc be filed wiihin a 
iudher period not exceeding 50 days. 

OFFENCES AND PENALTIES 

'Penalty for 40. Whoever in contravention of the provtsions of this Ad 
contravention of or the regulations framed under this Act or of the provisions of 
sectlons 14. the Indian Electricity Act. 1910 or the Electricity (Supply) Act, 

1946 or the rules,framea under the seld Acts. engages In the 
business of transmission or supply or use of energy, shall be 
punishable wiCi in;prisonrr)ent which may extend to 2 years er 
with penalty by way of fine which may extend to Ra. l.Q0,000 
(one lekh) or both and a further penalty which may extend 40 
Rs. 6,000 (six thousand) for each day after tha first during 
which the offence continues. 

Penaklee for 41. If any licensee or other person refuses or faUs wlthoul 
contraventlsn of reasonable excuse to comply with or give effect to, any 
other provisions. direction, order or requirement made, under any of lhs 

provisions of this Act he shall be puniqhabla with 
imprisonment ivhici: rnay extend to 2 yeas or with psuralty by 
way of fine which may exrend lo RS. f ,B0.000 (ORB kkh) w 
both and a furlher penoity wPLsh may &%!er:b ts Rs. 4.000 
(four thousand) for each dsy after the firs! during which the 
sffence continues. 

proves 
or tha 
commi 

(I). wh 
a cow 
commi 
to any 
or OM 
secret; 
that of 
punish 

For thc 

43. 
writing 
compc 
made I 

44. 
punish 
made 
author 
other 
Magisl 
any su 

Offsnces by 42. (1) Where en offence under this Act has been 
Companies. committed by a company, every person who, at the time the 

Sffence was committed, vies in charge of, and was responsible 
10 h e  company for.the conduct of the business 6l th8 
ccmpaeny. 8s well as t b  conrpsny, shaH be deemed lo be 
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aovernment or tR against and punisned accordingly; 

Provided that nothing contained in ;this sub-section 
shall render any such person liable to any punishment if  he 
roves that the offence was committed without his knowledge 

Ision or order of th that he had exercised all due diligence to prevent the 
ile ar, appeal to the mmission of such offence. 
days from the date 

asch order. (2) Nohvithstsnding anythlrtg contained in sub-ecctlon 
(I), wnerein an offence under thls Act, has been committed by 

that offence and shall be liable to be proceeded against and 
punished accordingly. 

For the purposes of this section - 
#&visions of [his Act 
Ir of the provisioqs of 
rcrritiny (Supply) Act. (a) 'comoanv' means a bodv coruorate and Includes a ~, 
ACIS. BRgaQeS in the 
asof mersv. shall be 

firm or oiher associatlon bf 1ndivldua1,s; and 

hrtend 162 yean ar (b) 'director" in relation b a firm, means a partner In 
ifend to Rs. 5,00,OOB t k  firm. 
:Mi& may extend to 
.aft@: !ha &st dudfig 43. The Commission may for reasons lo be recorded in Power to 

writing either before or after the institution of prowedings compound 
compound any offence relating to contravenlion of any order offencon. 

ifuses or BePs w ih~u t  
:-Wive affect to. any 
i under 'ha NO Court shall take cognizance of any offence Cognizance of 'nc: ,puni&abl@ with - . . , , .. . 
$& or with ~ n a l t y  by ishable under this Act except upon a complaint in writlng offences. 

n. omcer of the Commission, generally or specially ? !ofis bRh) @ in this behalf by the Commission and no Court 
6 3 4,OW that of a ~ ~ t ~ d ~ ~ l i t ~ ~  Magistrate or a Judicial 
%Wit w ~ *  of Fint Class or a Court superior thereb shall 
~. any such offence. 

. '  R!% ~ c t  has bean (2) Notwithstanding anything contained in the Code oi 

n %he, at Re time the inal procedure. 1973 (2 of 1974) the Court may, if he 
reason so to do, dispense with the personal attendance 

the,, business of t officer of the Commission filing the complaint. 

$al;be eberned 40 b 

. . 
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Penalties and 
Proceedings not 
trs prejudice other 
zcpicns. 

PART Xlll 

bjllSCELLANEOUS 

Recovev Of The, Commission shall be entitled to recover all sums 
Bnes and due to it under this Act, whether by way of licence, fees or 
Chergoe. fines and charges , in accordance with the provisions of the 

!-laryai.~a Gov:. Electrical ilndertaking (Dues Recovery) Act, 
1370, as if any such suni were a public demand as defined in 
that Act and hand over the amollnt due to the person or 
authority concerned. 

Applicatlo.n ofPins49. The Commissl~.n or Court imposing the fifie and 
\ and charges. charges under this Act may direct that the whole or any part 

thoreof shall be applied In or towards payment of thr rns% of 
the proceedings. of ils functio! 

No Pad of the 48. The licensee. Senerating Companies and others on 
fines or Penalties whom the fines, charges , penalties etc. are imposed under 
imposed to be this Act shall not . directly or indirectly, pass the same to the 
passed onl- .consumers in 

Protectlanof ~ 

action taken. In 
Commission or the staff or representatives.of the Commission good Palth. 
in respect of anything which is in good faith done or intended 
to be done under this Act or any rule or regulations or order 
made thereunder. . 

Bar of 50. No order or proposal made under this Act or rules or 
Jurlsdlctlon. regulations framed under the Act shall be appellable except as 

provided in the Act and no Civil Court including under the 
Arbitration & Conciliation Act. 1996 shall have jurisdiction in 
respect of any matter which fhe Commission or the Appellate 
Authority under the Act is empowered by, or under, this Act. 

power to remove 
difficulties. 

orders made thereunder, the State Government may by order 
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?r this Act agalns ished in the Oficial Gazette, make such provisina, nc: 
,the Act or ord ngistent with the provisions of this Act as appear to i t  to be 
bition to and withou neces'sary or expedient for removing the di4caiiy. 
cd under other Acts 
ldiar~ Electricity Act. (2) Every order made under iiGs sec!ion shall, as s ~ o n  

as may be aRer i t  is made. be laid t?efWe the 

52. All proceedings before the  ommi mission sllal! be Proceedings 
deemed to be judicial proceedrng wilhin !he m?%lling of before the 
secllons 193, 219 and 228 of Lhe Indian Penai Ci:3e (45 of Commission to 
1560) and the Commiss~on shall h e  deemed !.', Se 3 C h i 1  he judicial 

to recover all sums .. Coun for the purposes oi section 495 and C'napiai X%VI of :'CE proceadings. 
Code of Criminal Procedure. '1973 ( Aci 2 of 1974.; 

2s provisions of the 
~ e s  Recovery) Act, 53. The Chairman, other members and w?fic;srs and other Members arid staff 
smand as defined in employees of the Commission appoir.lad for car.rying out the of G;osnmlaslon Po 
e- to- the person or 
. . 

objects and purposes of this Act sha!l be deernad to be public be pubitc 

. servants within the meaning of section 24 of the indian Penal sewants. 

,sing the fiae and 
e whole or any part 54. (1) The Commission may, make regulalion by Powertomake 
ment of !!,e r;>s:s of notification in the Official Gazette. for ihs proper perforrnanm regulations. 

(2) In particular, and without prejudice to the generality 
'are imposed under of the foregoing provisions and matters specifically provided 

the following matters, namely :- 

(a) the administration of the affairs of the Cornmissieii 
including the exercise bf Lls edministratlve. quasi- 
judiclal and Judicial powers intlclding arbitration 

ith done or intended and procedure,, summcning and holding Of the 
regulations or order meeting of the Commission,Ahe times and places 

at which such meetings shr-!I .be held, the conduct 
of the business 4here o t  

(b) (he dulies of.the Secretary. a f imrs and employees 
of the Commission, their salaries, allowancss and 
cnndions of service; 

sion or the Appellate 

(c) delerrnination of tha fur~c!i@ias to be ass!gned b 
licensees and others invd~ed ir: $fie generation. 
purchase, transmission, disMbuiion and supply, 
the manner in whic!~ suck fulsctions shell be 
discharged and the pnrm3ure enri code b be 



82 HARYANA GOVT GAZ. (EXTRA.), MARCH 1 0 ,  1998 
( P H G N .  19 ,  1919 S A K A )  

adopted in regard to power system and elect 
supply lines; 

-- (d) the procedure for licensing of bansmission and 
supply. the condilions for the gfant of licenses and 
particulars, details and documents to be made 
available by the persons applying for the licence, 
the standard and general conditions subjet to 
which the licence shall be granted, the exemption 
from grant of licence. revocation and amendmen\ 
andeffect thereof, of the licence. and all matters 
related to the ab~ve; 

(e) the duties, powers. rights and obligations 01 the 

(f) the Partic~larS to be furnished. the colleclion 01 
information, details. particulars, documents. 
accounts, books. etc. from or of the Persons 
invo)ved in the generation, rransmisdon. 

Committee. 

- (I)  the determination of.the standard of performance 
of the persons involved in M e  generalion, 

' 
transmission, distribution an6 supply of electndt~ 
in the State; 
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(I) to regulate the properties, assets and interest in sy;tem and electric Ihe properties used f i r  or in connection wilh the 
eleciricity indtlsirf in the stale. 

jf transmission and 
$rant of licenses and :55. 1) The S!are Gnvernrr~ent may, by notification make Power t o  make 

es to carry ou! its functicns undet the p:~visions of the Act. Rules. imn l s  to be made 
lying tor the licence. : (2) In particular, and wi'ihout prejudice to the generality 
anditions stibject to he foregoing povler and matters specifically provided for in 
9nted. the exemption Act, such rule n a y  provide for ali or anv of :he following 
lion and arnendmenl 
rice, an6 all matters 

~d obligallons of the 

red, the collecllon of 
iculan, documents. 
1 or of the persons 

matters, namely-- 
(a) the procedure to be adopted by the selection 

cornmlitee for discharge of functions under the 
Act; 

) the preparation and implementation of the transfer 
scheme, the transfer of assets, liabilities and 
personnel to Generating Companies, licensees 
and others in the State; and 

. 
ation. transrniss:On, 

(c) the financing, funding giving of guarantee etc.. to oi electricity. the fomy 
@are to be furnished Ihe persons involved in the generation. 

ijfbe production of the transmission, distribution andsupply of electricity 
in the State 

andard of performance 
j In me generation. PART XIV 

supply of electricity 
EFFECT ON EXISTING CENTRAL LEG~SLATION 

f 

. . 

56. (1) Except as provided In section 57 of this Act, the Effect of the Act 
to be imposd for provisions of this Act, notwithstanding that the same are on the Indian 

>his act including th inconsistent with or contrary to the provisions of the Indian Electrldty-Act. 
i;posltion of fines Eiectricity Act, 1910, or the Electricity (Supply) Act. 1948 shall 1910 and the 

.She same; ail in the manner and to !'he extent provided in sub-section Electrlcity 
(Supply) Act, 

i d m a ~ e r  in which t 1 948. 
iopl s f m ~  be maintain (?) Subject to sub-section ( 7 )  !n respect of all matters 

he I.ndian E!ectrieiiy Act, 1910 and the Electicily (supply) 

$nabn of licensee's 
:!ha ' matters be 
&ion and fixalion; 

. .~ 

j ~ ~ ~ , ~ ~  ~ d ~ i ~ o r y  

(3) Every rule made under this sectlon shall be lald . as 
soon as may be after it is made, befoe the State Legislature 
while i t  is in session .for a total period of thirty days and if 
before the expir j  of the above period the State Legislature 
agrees in making any modification in the rule, the rule shall 
thereafter have the effect only In such modified form, however 
that any such modification shall be without prejudice to the 

; validity of anything previously done under that rule. 



Act. 1948, with 
been concerned 
Cornrnisslon the 
th6 Commission 

which Haryana State Electricity Board ha 
or deallng wtlh, upon the constitution of the 
functions of the Board shall be discharged by 
and the Trensco, provlded however:-- 

(a) the State Government shall be entitled to issue all 
policy directives and undertake overall planning 
and coordination as specified in seclion 12 of this 
Act and to this extent the powers and functions of 
the Haryana State Electricity Board as per the 
provisions of the lndian Electricity Act. 1910 and 
the Electricity (Supply) Act. 1948 or rules 
thereunder shall vest in the State Governmenl 
and the State Government.shall coordinate and 
deal with the Central Government and the 
Central Electrldty Authority: 

(b) in respect of such matters which the Cornmisslon 
directs in terms of a general or special order, or in 
:the regulations or in the licence as the case may 
be the Generaliq Company or Companies. the 
licensees bi 6der body corporate- as may be 
designated by the Commission shall discharge 
the functions of the Board under the lndian 
Electricity Act. 1910 and the ~lectr icity (Supply) 
Act. 1948 to the extent directed by the 
Commission or specified in licences. 

(3) Subject to sub-section (1) and (2) of this section, 
upon the establishment of the Commission the provisions of 
the lndian Electricity Act. 1910 and the Electricity (Supply) Act. 
1948 shall, in so far as the Siate is concerned, shall be read 
subject to the following rnodiflcations and rese~al ions.  

INDIAN ELECTRICITY ACT, 1910. 

(i) All references to Stale Electricity Board in the 
lndian Electricity Act. 1910 in so far as !he Stale, is 
concerned shall be read as reference lo  the 
Haryana .Electricity Regulatory Commission or 
Transco or other licensees or wherever i t  relates to 
general policy matters of lhe Slate Government. 

'ANA GO 

ind 
%a 

(iii) Th 
Ele 

(iv) Th 
st 
P' 
Ih 

(vi) In 
(ii) In respect of matters provided in sections 3 to 11. I! 

, 28. 36(2), 49-8, and 50 & 51 of the Indian 7: 
Electricity Act. 1910. to the extent this ACt has 1s 
made specific provisions. the provisions of the 
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(iii) The provisions of all other sections of the lndian 
Electricity Act. 1910 shall apply excepl'that:-- 

be entitled to issue all (a) the term "licence" 'licensee" "license holder 
shall have the meaning as defined under 
this Act and the licences shall be 

wers and functions constru~d as having been issued under this 

(b) the refe:ence to the sections of the lndian 
:e State Government Electricity Act, 1910 and the Electricity ( 
shall. coordinate and Supply) Act, 1948 in the provisions of the 
~vernrnent and the Indian Electricity Act. 1910 shall be taken 

a's reference to the corresponding 
provisions of this Act to the extent 
modified by the said Act. 

(c) the reference ..to . arbitration in these 
provisions excep! where It is by the Central 
Electricity Authority shall be taken as 
reference to the proceedings under section 
37 of this Act and the arbitration procedure 
prescribed under the lndian Electricity Act, 

nt dlrected by the 1910shall not apply. 

(iv) The Sched~lles to the lndian Electricity Act. 1910 
shall be applicable only with reference to the 
provisions in this Act' wherein the applications of 
the Schedules are specified and not otherwise. 

ncerned, shall be read 
1 reservations. ELECTRICITY SUPPLY ACT. 1948 
.. . 

ro. - 
. . (v) A~I  references to State Electricity Board in the 
. . Electricity (Supply) Act, 1948 in so far as the State 
ectricity Board in the of Haryana is concerned shall be read as 
;so far as the State is rzference to- the. Haryana Electricity Regulatory 
:as reference to the Commission or Transco or other licensees Or 
ltory Commission or where it relates to general policy matters. the State 
r wherever it relates to Gwemment. 
State Government. i!~~ .. -. (vi) In respect of matters provided in sections 5 to 18, 
ed in sections 3 to I l:;:;:-. :<. 19. 20, 23 to 27. 37. 40: to 45. 46 to 54. 56 to 69. . & 51 of .the \ndigi&g= . . y1 .~ 72 and 75 to 83 of the Electricity [Supply) Act. 
p~,extent this Act h&:_ -. . 

1948, lo the extenl this Act has made spedflc 
Ithe provisions of 

t h a s ;  ~. -. .- . . ~ .  . 
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C .. provisions. . the prnvlsions of the Electdc 

{Supply) Act, 1948 shall not apply in the State. 
1. 

(vii) The provisions of all other sections of 
Eleclricity (Supply) Ac!, 1948 shzll apply exc 

I that:-- 
i: 
[ (a) the term 'licenc 
I hddeT shall have :he meaning as define 

under this Act and the licences shall b 
I construed as having been issued under this 
i Act ; 

b the .reference to the sections 01 the Indian 
Electricity Act, 1910 and the Electricily ( 
~udply)  Act, 1948 in h e  provisions o! the 
Electricity (Supply) Act. 1948 shall be 
takan as reference to the corresponding 
provisions of this Act !o the extent 
modified by this Act. 

(c) the. reference to arbitration in these 
provisions except where il is by the Central 
Elettricity Authority shall be taken as 
ref'eience to the proceedings under section 
37..01 this A d  and 
piescribeci under ih 
' k t .  1945 shall not apply, 

(vill) The provisions of sections 7 
(Supply) Ad. 1948 shall be restricted lo 
Generating Companies and reference to the State 
Electricity Board in these 
deleted. 

(Ix) The Schedules to the Electri 
shall be applicable only with reference to the 
provisions in this Act wherein the applications of 
the Schedules are specified and not olherwise. 

97. U) Notwithstanding anything contained in this Act - the 
powers rights and functions of Region 
the Central Electricity Authority, Uie C 
authorities. other than the State Elect 
Government under the Indian Elect 
Electricity (Supply) -Act, 6948 or rules framed thereunder,shall 
remain unaffected and shall continue to be in force. 

Savings. 
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(2) Nothing containfld in this Act will apply to the Power 

rid Corpotalion. BEr,!!B or other bodies or licensees In 
ation to the inter-s!aie transmission or the electricity or 
nerating companies owned or controlled by Central 

or undertaking owned by the Central 

Schedule 

THE HARYANA ELECTRICITY REGULATORY 
n issued under this - COMMlSSION 

B '  
:Ilons of the India 
id the Electrlclty The Commission's Finance. Accounts and Audit 
3 previsions of the 
; 1948 shall be (1) (In December of) each year the Commission Annual Financial 
{ t h ~  corresponding shall submit to the State Government a statement of its Statement. 
L !o the extent estimated expenditure for the ensuing financial year. 

bitration in these 
i it is by the Cenlrat 
hall- be taken a s  
gfngs under section 
fbihlion procedure 
Electridty (Supply) 
I ' 

73 of the Electrlclty 
i be, restricted to 
[erence to the State 
?ctions shall stand 

i ; ( ~ u ~ ~ l ~ )  Act. 1948 
h reference to the 
$the applications af 
@ nototherwise. 
. . , . . ~.~ 

2d. i n  this Act - the 
iBe.&ricity Authority, 
$1 Gov,ernment a d  
Board and the State 
y Act, 1910 w the 
ned thereunder,shail 
Kin force. 
. . 

(2) The State Government shall as soon as 
possible after the receipt of the said statement cause it to be 
laid on the table of the state Legislature. 

(3) The Commission may at any time during the 
year in respect of which a statement under sub-paragraph ( I )  
has been submitted. submit to the State Government a 
supplementary stakment, and all the provisions of this section 
shall apply to such statement as they apply to the stafernent 
under the said sub-seclion 

II (1) The Commisslon shall cause proper accounts Accounts and 
and other records In relation thereto to be kept, including a Audit. 
proper system of internal check and shall prepare an annual 
statement of accounts, in such form as may be prescribed by 
regulations made by the Commission In consultation with the 
Accountant General Haryana. .I- .. . ~ ~ (21 The accounts of the Commission shall be 

; ~. - . ~ audlted by the Accountant General Haryana or by such person 
: . as he may authorise on his behalf and any expenditure 
.:I:. .~. =_ . incurred by him in connection with such audit shall be payable 
.~ . 
5 . : . by the State Government. 
. . 

(3) The Accountant General Haryana or any 
person authorised by him in connection d t h  the audit of the 

. accounts of the Commlsslon shall have the rlght to demand 
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i 
,:,<. ..,3. - .? t .;, . ..,,t.,i;u=tion of b90ks. ~CCOUIIIS, connected vcuchers 

t. . . -. 
L.LL i,!; ?f€,f:~Tten!~ and papers of tie Commission. 

i 

i L r ,:? The eccour:t nf :he Commission as 
~>.... ' ia i..!:l;or.!iltan? General Haryaca or r!ny ocher 

II-. on his asii:-lli, icge!!-ier with the aud 
Fcr~r7rde;:i i.:i !he Slate Gavernrnent withio61x 

a cbse of it:f yaai' iu ivi?ich the accou 
nd the Cr!;nmission shall cause 

.. .... ..: . . .  r:i:s- of the Commission !a be. published a 
-..,.~;rii;sb:e copies Ynersof cn sale at a reasonable 
: i..p:?r? shall contain full detaiis of any discrep 
;,:r;o!~ir~iiies in the accour~ls oi :he Coinmission. At 
.iii!c. <ha Comnlission shall publish an annual state 
;rciis./ii;es in idation to the functions carried out by i t  
FY:!  !+.irtng the yeear to which the said accounts 
. ,,s;.;..: -, 7 . . avai!able copies thereof on sale at a reasonab 

( 5  The State 'Government shall cause 1h 
ac*::ounts of h e  Commission, together with the audit rep0 
iiiez.snT forwarded to It under sub-paragraph (4) lo be la 
anr,ua!!y before the Stale Legislature. 

PART II 

General 

Remuneration, Ill - ( 1 )  As an expense of the Commission there shall 
eke. be paid to the Chairman and the Members of the Commission 

such remuneration, and such (raveling and other expensas 
and allowances, as the State Government may determine, 
provlded that the remuneration determined by the State 
Government for the Chairman and Members of the 
Commission shall at no time be inferior to the remuneration 
paid to Chairman and Members of Haryana Public Service 
Commission respectively. 

(2)  Tha State Governmenl may cause to be pald, 

person holding the office of Charman or a Member of the 

F as an expense of the Commlsslon, to or in respect of any t 

Commission such pension, allowance or gratuity or such 
contributions or payments towards provision of such a 
pension, allowance or gratuity. 
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The Cornmissbn shall have an o*ciil sea; torthe ;i....:;; .,;,;.,! , 5 ~ z l d ~ ; . ~ ! Y ,  
UmentS reqiiired forthe purposes of i:s :ilr,diar,s. 

V. Anything aulhorised or iequired by or under ,hip ,A,,-.! .>: .,l,,er pn,F rc-n77,,:q ,p. 
any orher person eIIadInent to be done by the Commission irray he ijoile by ..=,:.,% .-.. ,.; . , C.. ;: 

:!he staff Of the Cmmission w!?o is aulhorised ge.:le:.a;ly <,, i.,2L -.: 25, .? c.:, <!+,.:. , . .d, 

wernlnant withinrs behaif b)/ the Commisshn. 

ill cause t h e  s 

SRcretaiy :o G~emr , :~ ; : ' .  L!,.:~,~- . . 
iegisiatjire Desu,.:; :, ::, j 

. . . ~. .... . - .. :.. 

.&mission lhere shall 
is  of the Commission - 
and other expenses 
nent mav determine. 
mined by the State - 

. . 
. . . . 
. . 

ley cause to be paid. ' 3  
or in respect  of any. i 
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